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LEGISLATIVE ASSEMBLY. 
Mo1Wiay, 26th MaTch, 1998. 

rl ~ ASEembly met in the Assembiy ~ er ~  the Council House at; 
Eleven of the Clock, Mr. President in the Chair. 

MEMBER SWORN: 

Mr. D G. Mitchell, C.I.E., M.L.A. (Government of India: Nominat-
ed Official. ) 

QUESTIONS AND ANSWERS. 

NUlIIBER 01' TRuDe bSPBCTOBB IN THE NORTH WESTERN RAILWAY. 

498. *JIClcUt Bird&y :RaUl K1IJlD'II: (4) Will the Government state the 
Dumber of ra ti~ Inspectors in the North Westem Railway? 

(b) How many of these are (i) Indians, (ii) Anglo-Indians, and (iii) 
Europeans? 

J4 A. A. L. P&I'IODI: (a) Thirty-six. -
(b) 'fhe information in the possession of Govemment in regard to QPDl- • 

munal repreaentation on the North Westem Railway will be found in 
Appendix 1- in Volume I and Appendix C in Volume IT of the Report on 
Illdilln Railways for 1926-27, a copy of which is in the Library. The statis-
tics wu'{, formulated in this form after consultation with, and acceptance 
by, the Central Advisory Council for Railways, and Government do not 
consider it desirable to supplement them by details regarding individual 
offices or posts. • 

Pandit Delay Bath ][1IDU1l: May I ask whether information with regard 
to Traffic Inspectors is specifically given in the Railway Report 1 

Mr. A. A. L. Panoa: No, Sir. The reason why I have not given that 
information is because Government do not consider it desirable to sup-
plement the figures given in the IIppendices by details regarding individual 
offires or posts. 

Pandit Birday .atIL ][UDlra: What is the objection, Sir, to supplying 
thE. information in answer to a question here? 

IIr. A. A. L. Parsoa: Inquiries of the nature which the Honourable 
Membf'r asks me to undertake are likely to create. where it does not 
exist, or to embitter, where it already exists. that cODlmunal tension which 

\ is so undesirable among men who are working together day by day:. It; 
is for this reason that the Railway Board are most averse, as the llon-
ouro.ble Member will be aware from many answers thai; I have given, from 

( 1927 ) A. 
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supplementing the general statistics with statistics with regard to indi-
,\jdual offices. (Applause from the i i ~ Ben,ches.) 

Pandit Birday Bath Jtunzru: May I ask whether Government, in order 
to remove this tension, hllve made any attempts during the last three or 
foul' years to appoint Indians as Traffic Inspectors on the North Western 
Railway? 

Mr. A.. A.. L. P&I'8OD8: I do not think that question arises, Sir, and I 
must ask for notice. 

Pandit Birday Bath JtlmUu: May I ask whether, in response to the 
pressure put. by the Assembly during the last four years, Government have 
done anything to increase the employment of Indians as Traffic Inspectors? 

JIr • .A. A. L. Parsons: I must aga.in' ask for notice. The Honourable 
~ ~r will not expect me to keep the figures in my head. 

Pandit Birday Bath JtUDZ1'1l: May I ask the Honourable Member whe-
theI i. is a, fact that out of the total number of Traffic Inspectors there 
are I)nly tWG Indians holding posts permanently as Traffic Inspectors? 

Mr. A. A. L. Parsons: I have already infomied the Honourable Member 
that I am not aware of the figures. 

JIr ...... layakar: Ma.y 1 ask et er~t e a.ppointqlentof lndilloDs as 
Tramc Inspectors is included in the Governmentschemeot'lndianizati,on7 

JIr. A. A. L. Parsous: I am afrai,d I do not understand the Honourable 
Meruber's 'question. Traffic Inspectors are not superior officers. 

JIr ...... layakar: Whenever occasion has arisen in this House, -Gov-
ernment hav£: said that they have undertaken slowly but surely the seheme 
of bdi&nization, and I want to know from the Honourable Member whe-
ilherthe appointment of Indians as Traffic Superintendents-I mean as 
TraiEc Inspectors-is included in the scheme of Indianizatio,n. ' 

JIr. A.. A. L. PaniODS: Sir, the question does not relate to Traffic Superin. 
telldf'nte; and the scheme of Indianization to which 'the Honourable Mem. 
ber refers is that relating to the Indianization of the superior services, il~ 
tliel.'6 '}'raffir.- Inspectors hold subordinate posts. 

Mr ...... layakar: Then they are not included in the scheme of Indiani· 
zatioll ? ' 

Mr. A.. A. L. Parsons: Certainly not, Sir. 
Pandit Birday Bath Jtunzru: May I ask whether any instructions have 

rec:ently been issued to, the Agent, North Western Railwa.y, to appom.t 
:tndil'lns as Traffic Inspectors? 

)(r. A.. A. L. Parsons: Not so far as I am aW8l'e, Sir. 

J'uTmr.:m PRoSPECTS OJ!' Tlu.l!'l!'Ic Pm>ILS RlIIOBUlTED BY TBB NORTH WESTBlUf 
RAILWAY ]!'OR Tlr.AnuNa IN TRANSPORTATION AND CoMMlmCIAL DUTIES. 

499. *Pandit Birday Bath Jtunzru: (a) Is it a fact tha.t the North Western 
Raihyay announced in 1926 that "in future a certain number of traffio 
pupils will be recruited annually for training in Transportation and Com-
mercial duties ? Was it laid down that the pupils would receive training of 
tlu:ee years' duration? 
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~  What is the number of" traffic pupils" recruited in DecemI*' 
192&, Bud wh.t are their educational qualmcationa? 'Eave any of t ~ 
received training in England? 

(c)Wbat are the futul'a plO8pect8 Of '1ieae pupt1B? ls it intended to 
a oi l~ them -as 'l'rdie Inspeotors ? 

(d) Have any :,;,traffic. pupils " ee~ re ~te  !Jinee December, 19267 
If not, why not? J' .,' ," 

•. ' ; , , I 

Jfr: 'A. A. L. Par80ni: I am enquiring irom}tbeAgent, North Weriem 
Railw6.'·, anel will communicatE> with the ono r~ e  Mem1¥lr later. 

• • - .... ' <. .. '-

• '., f. 

i~  OF FREE QUABTBBS, ETQ" '00 BB.A;DMIS1BJ:SSU OJ' ll B P ~  
SCHOOLS ON THE EA.sT INDIA... ... RAn.WAY. 

500, *Pandltmrd8.y .ath K11Dml: (a) ~ tbeheadmistreBSe8 of 
European primary schools on the East Indian Railway generally provided 
with free quatters?Arethey also fIt'Ovided like the teachets of the Oak-
grove School with board, lodging, light and washing free of charge? .' 

(b) How many teachers of Indian high or middle schools are provided 
with free quarters and allowed the coneessionsgiven to the teachers of the 
OalrgroVe School'!; ,. " ' . ' . 

Mr. A. A. 1;. Parsons: ~  Tlui ea istre~se~ of European. primary 
schools on the East Indian Railway· are genenifly . provided with free 
quaHer;;. They are not provided with board and washing free of charge, 
but in somE' cases receive light free at the eJ.:pense of the school. 

• .(h) NinA ,teacJlers of Indian high or middle schools are provided with 
fre& quartets, and two receive an allowance from school funds in lit!u of ~ 
quarters, None of them re ei ~ board, light or washing free of charge.. 

REPLACEMENT OF THE INDIAN STATION' MAsTER AT CmmoKI BY All' 
AlfoLO-IN'D1AN STATION MAsTER, ETC. 

I 

501. *Pand1\ Blrday .&\11. Jt1llWU: (a) Is it a fact· that Naini a..nd 
Chhp.oki stations (near Allahabad) had Indian station mastel"B for' yea.l'S 
past? '. 

(b) Has the Indian station master atChheoki beeo replaeed by an 
~lo- n ian station master recently? Has it further been decided to 
courbine the posts of station masters of Naini and Chheoki? If so. why? 

(0) What was the salary of the Indian station m8stem at Chheoki and 
Naini and what is the salary of the Anglo-Indian station mastt'.r? 

(d) What is the respective length of service of the Indian stat.ion master 
of N aini transferred to the reserve Jist and of the Anglo-Indian station 
master? 

Ilr. A.. A. L. ParllOD8: Government have no infolmatioD. 
The postings of station masters are left to the Transportation sutho-

rltibS. 
A 9 
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. ~  Q. EU&OPBANs, ANGLo·IimUNs AND INDIANS RECRUITlDD AS 
Al"PIlXNTWB 1>nO'l' STORB KEBPBR.'J ON 'l'HE EASTERN BOGAL RAIL-
WAY, 

·502, *.Pandit Hilday !l&th Jtuuru: (a) How many Europeans. 'Anglo-
Indians and Indians have been recruited as .Apprentice Depot .Store Keep$'B 
on the Eastern Bengal Railway during the last five vears? 
"!(b} What are the requisite qualificatIons for this wo;k? ; 

(c) What are the qualifications of Europeans, Anglo-Indians and In4iILna 
rtlcruited during the last 5 years? . . . 

Kr. A. A. L. Pal'8Oll8: (a) In 1923 one EurO£ean was recruited as an 
Apprentice DepOt Store Keeper on the Eastern Bengal Railway, He has 
since ipft- tllt' service. No others were recruited during the pa.st 5 yean 
and no further recruitment is now being made. 
. (1;) The qualifications sought were good general education and personal 

qualities judged by selection. 
(c) The Apprentic'3 Depot Store Keeper recruited in 1923 possessed 

Senior Cambridge Honours and was appointed by selection. 

t503-506. 

LEAVE AND PENSION CoNDITIONS OF MEMBERS OF THE BAR APPOINTBD 
TO INDIAN CIvn. SDVICE POSTS. 

507. *Pandit Hirday .atb. lt1lDU1l: (a) With reference to the answer 
given by Government to starred question No. 1199 on the 20th 
September. 1927, that members of the Bar appointed direct to 
listed posts enjoy the status of members of an All-India Semce, 
wHl Government state whether judges recruited from the Bar are 
governed by the same leave rules as Irnembers of the Provincial Civil Ber-
vice? 

(b) What are t,he rules relat.ing to the pensioDs of Judges recruited 
directly fromthe Bar? 

(c) Is any, remission of service allowed to them in consideration of the 
age at which they may be recruited as is done in the case of the judicial 
branch of the Provincial Civil Service ? 

The Honourable Mr. 1. Orerar: (a) Yes. 
(b) and (c). Their pensions are regulated by the general rules in Arti-

cles 465-A, 474, 474-A and 475-A of the Civil Service Regulations with the 
special concession that officers with not less than 10 years' actual quali-
fying service are allowed to add to their qualifying service for superannua-
tion pension the actual period not exceeding ten years by which their age 
at recruitment exceeds 25 years. 

LIsTING OF THE 51 SUPERIOR POSTS TO BE THROWN OPEN TO THE PaoVIN-
CIAL ExECUTIVE AND JUDICIAL SERVICES. 

508. *Pandit Hird&y .aUt lt1lDl1'1l: (a) With reference to the 
answers given by Government to starred questions Nos. 1246 and 1247, on 
the 28th March, 1927. will Government state what progress has been made 

t For these questions and their answers, Bee pages 1951·1953 of these proceedings. 
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with regard to the listing of the 51 superior posts which remained to be 
thrown open to the members of the Provincial Executive and Judicial Ser-
vices in accordance with the recommendations of the Lee. Commission? 

(b) What is the final decision alTived at by Government in o~s ltat~on 
with the Public Service Commission with regard to the period durmg which 
the proportion of posts to be occupied by the members of the Pro~~ial 
Services lD accordance with the recommendations of the Lee CommISSIon 
should be reached? 

'!'he HO!Dourable Xr. I. Crerar: (a) Since the 1st January 1927, 4 addir 
tional posts have been listed., 

(b) As regards the period within which it is intended to complete iih. 
process I must again refer the Honourable Member to part (c) of the 
answer given on the 24th March, 1926, to a question put by Mr. Neogy. 
The point referred to the Public Service Commission was how far pro-
gress could be accelerated withou"l unfair treatment of exist.ing members 
of the Service. Instructions based on the Commission's advice have now 
issued to Local Governments. 

Pandit :Birday Bath KUDZrU: Am I to understand, Sir, that the Public 
Service Commission has made a definite recommendation to Government 
with regard to the listing of some of the superior posts? 

The Honourable Xl. I. Orerar: The Commission have given advice with 
regard to how progress can be accelerated. 

PlduUt Delay Ba\h ][UDUU: Then ~t is the total number of years 
\n which it is expected that all these posts v,·iIl be filled by Provincial 'Ber- .. 
vice men? 

'!'he Honourable Xl. I. Orerar: I think the Honourable Member will find 
that dealt with in the answer which I have already quoted. 

Pandit !lirday Bath K1IIWU: Is the Honou.able Member aware, Sir, 
that in answer tQ. a question of mine it was stated by Sir Alexander 
Muddiman last :vear that even the period during which these posts were to be 
occupied by Indians was under consideration and would be decided after 
consultation with the Public Semee Commission? 

The HO!Dourable Jrr. I. Crerar: I am afraid I (".(llIllot add to the reply 
which I have given. 

SBNIORITY Oll' MEMBERS Oll' TIlE PRoymCJAL CIvIL SERVICES PRO.OTED TO 
LISTED POSTS. • 

509. *Pandlt Hirday lfath KUJlU1I: With reference to the answer giver: 
by Government to starred question No. 1248, dated 28th March. 1927, will 
Government state what orders have been passed with regard to the seniority 
of the members of the Provincial Civil Services promoted to listed posts? 

'!"he Honourable lIr. I. Orerar: The matter is still under the consider&-
tion of the Public Service Commission, and no orders have so fa.r been 
passed. . 
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Pandi' BUd&J' Bath lt1UW'U: May I ask whether any representations 
have been received from members of the Provincial Services 1 

The Honourable Mr. J. Crerar: I understand, Sir, representations have 
been received and are under consideration. 

Pandlt Jlirday Iiath ltunzra: Is it open to the Public Service OommiB-
sion to invite the views of members of the Provincial Services? 

The Honourable Mr. J. Crerar: Members of the Provincial Services are 
quite well aware of the fact that it is open to anyone of them to submit 
any representation they choose .. 

Pandit lIirday Iiath ltunzru: My question was whether it is open to 
the Public Service Commission to invite representations from the mem-
bers of the Provincial Services? 

'!'he Honourable Mr. J. Crerar: I must refer the Honourable Member 
to the Functions Rules of the .Public Service Commission. , 

Paadit lIirelay Bath ltllDRU: As the rules do not make that point clear, 
may I ask for specific infonnation on this particular point? 

TIle HODOarable Mr. I. Crerar: I should have to examine that question 
with regard to the contents of the Functions Rules, and I must ask the 
Honourable Member to give notice. 

RBCBUITMENT OF 20 PER CENT. OF THE INDIAN Crvn. SERVICE FROM: THB 
PRoVINCIAL Crvn. SERVICES. .. 

510. *Pandi, Hirday Xath ~  (a) Are Government aware that thp. 
Lee Commission recommended that 20 per cent. of the recruits required 
annually for the Indian Civil Service should be drawn from the Provincial 
Civil Services1 

(b) Do Government recognise that this recommendation involves that 
the members of the Provincial Civil Services should occu"!>y 20 per cent, not 
merely of the superior po. but of all posts included in the cadre I)f the 
Indian Civil Service? If so, what steps are being taken to give p.flect to 
this recommendation? 

The Honourable :Mr. I. Crerar: (a) No. The recommendation of the 
Lee Commission on this point wa.s not clearly expressed. After careful 
consideration Government concluded that their intention was to extend 
the existing system of listed posts and not to introduce a wholly new method 
of recruitment. 

(b) Does not arise. 
Pandit ~  Iiat.h itunzru: May I ask, Sir, how .Government have 

arrived at that interpretation? 
TIle Honourable JIr. I. Crerar: I think if the Honourable Member will 

examine the report ca.refuIly, he will· observe that on the assumption tha.t 
a. totally new kind of recruitment is contempla.ted it was to be expected 
that the Commission would have dealt more fully with· the reasODS which 
Underlav such a. recommendation. As a. matter of fact, it did not do ~  
I may -add further that the interpretation which Government have put 
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upon the recommendation of the Lee Commission has been confirmed by 
two members of the Commission. 

Pandit Hirday Bath K1UlZ1'11: Are Govem\uent aware that the Lee Com-
mission have dealt with the annual recruitment and not the number of 
'!!uperior postR and have said that 80 per CEnt. of the recruits should be 
.obtained by competition in England and India and 20 per cent. should be 
drawn from the members of the Provincial Civil Services? 

The Honourable lIr. 1. Orerar: I think, hon·ever, there is no doubt 
whatever that the intention of the Commission was that there should be 
recruitment from the Provincial Service to 20 per cent. of the s eri~r 

posts. 

Lieut.-Oolonel B .. .A.. I. Gidney: Is the Honourable Member aware that 
this is the only PmviDcial Service that is denied entrance into the superior 
:Service.? 

fte Honourable Xr. J. Orerar: I am afraid I did not quite catch the 
Honourable Member''!! question . 

.Llnt • .o-.e1 B. .A.. I. Gidae, : In regllM to recruitment into the 
-superior services. the Provincial Civ.d Service is the only provincial ser-
vice tha.t is denied, according to the Honourable Member's interpretation 
01 the recommendation!! of the Lee Commission, a 25 per cent. entrance 
jnto the superior Civ!! Service. 

The Honourable JIr_ I. Orerar: No; 1 do not think the Honourable Mem-
ber is correct in the suggestion. 

]landit Hirday.ath ltuura: Am I to understand, Sil:, that the decision 
-of Government is to appoint members of the Provincial Civil Service only 
.to superior posts and not to the inferior posts? ~  • 

The Honourable Mr. J. crerar: That, Sir, is the intention. 

. Pandit Hirday .ath Kunzru: Have any representation'k been received 
from any Provincial Senrice against t1;lis decision of Government? 

The Honourable JIr. I. Orerar: Representations have been received deal-
ing with the general question, but I urn not, without examining the repre-
sentations in detail, in a pOSItion to Sl!Y whether that particular point has 
been dealt with. . 

Pandit Hirday Bath KUlLZru: May I know the grounds on which Gov-
ernment have arrived at the decision not to appoint members of the Pr0-
vincial Service to inferior posts, as that would enable them to enter the 
higher service at an early stage of their career alid thus imbihe the spirit 
of that service? 

The Honourable JIr. I. Crerar: Mv own opinion is thtlt it is in the 
interests of the Provincial ServiN' that nppointmetJt should be made to 
superior posts. 

Pmdit Hirday .ath KlUw'a.: I did not quite catclt tne answer . 

. • r. PresIdent: Will the Honourable Member repeat the answer? 
The Honourable JIr •. 1. r ~ar  I replied to the Honourable e~ er  

~~on t ~t  ... cousidered n;lygelf that r ~r it ent to superior posts w .. 
.deftniteIy in thB interests 01 the Provincial Service itself. 
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Pandit Jlirday Bath lt1lDZ1'U: What is the practical number of years of 
service after which members of the Provincial Services are appointed fie) 
superior posts? 

TILe HOIlO1I1'&ble JIr. 1. Orerar: That is a very comprehensive- questiou, 
of which, I think, I must ask for notice. 

Al>PoINTMENT OF MUSLIM DEPARTMENTAL OFFICIALS AS SUl'ERINTENDENTS 
OF POST OFFICES. 

511. *JIr. Anwar-ul-.Azim: Will the Government. be pleased to state 
whnther it is a fact (a) that not a single Muslim departmental official has 
been appointed so far as Superintendents of Post Offices during the period 
for which the records are available in the office of the Director-General of 
Posts and Telegrarphs, (b) that Mr. Sadai, Ali Khan, the 16th man in the 
liMt of qualified departmental officials corrected up to the 15t.h November, 
1927, will be the first Muslim to be so appointed, (c) that he has got to 
wait for his chance for a further period of about 3 years under the p:resent 
system to() get a permanent appointment, (/l) that there will be a. gap for a 
further peried of about 3 years before another Muslim departmental official 
gets a chance after Mr. Sadat Ali Khan's appointment, (e) that it will take 
about 10 years or even more for the five Muslim departmental officials out 
of 47 candidates on the list to get permanent appointments under the pre-
sent· system of seniority in the list? 

. '!'he Honourable Sir Bhupendra Bath Jlitr&: (a) No. 
(b) No. 
(c), (d) and (e). The Honourable Member is referred to my reply on 

the 7th Maroh, 1928, to his question No. 360. • 

ANOINTMENT OF DEPARTMENTAL OFFICIALS AS SUl'ERINTENDENTS OF 
POST OFFICES. 

512. *JIr. Anwar-ul-Azim: Will the Government be pleased to state 
(a) whether it is a fact that appointments of department.al officials in the 
eadre of Superint.endents of Post Offices are made on the basis of seniority 
contained in a Government order which is applicable alone in .cases of pro-
motion of clerks from the lower to a higher clerical cadre only? And if the 
r~ lies be in the affirmative, (b) why should this order be made a.pplicable 
in cases of appointments of departmental officials to the posts of Superin-
tendents of Post Offices which are distinctly in the offieers' line? 

The Honourable Sir Bhupendra lfath Jlitra: (a) The Honourable Mem-
ber is referred to my reply to part (b) of his question No. 360 in this House-
on the 7th March, 1928. 

(b) Does not arise. 

APPOINTMENT OF DEPARTMENTAL OFFIOIALS AS SUPERINTENDENTS 01' 
POST OFFICES. 

513. *JIr. Anwar-ul-Azim: Will the Government be pleased to state 
whet.her it is a fact (0) that there is no distinct Government order that de-
partmental officia.ls will be appointed as Superintendents of Post Omees 
. strictly in order of seniority in the list instead of on the basis of communal 
re ~sentation  (Ib) that nominations to sit for the departmental eXauUnatioa 

• 
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fol' the Superintendent's appointments are given to the subordinates of the 
Posts and Telegraph Department after a careful consideration of the merits 
and suitability of the candidates? If the replies to (a) and (b) be in the 
affirmative, (1) what further proof of merit is expected of the Muslim dp,-
partmential cfficials besides passing the e art e~tal examination, and (2J. .. 
why their cases should not be considered simultaneously with their Hindu 
brct.hren nt, the time of the appointment of departmental officials to the 
posts of Superintendents of Post Offices every year? 

The HOIlOU1'able Sir Bhupencira Hath Mitra: (a) 'l'he f8ct is not 88 
stated by the Honourable Member. The orders of Government are that 
where promotion from lIubordinate ranks is made by selection according-
to merit, it is not possible to discriminate on the ground of race or com-
munity. 

(b) Yes. With regard to the last part of the question (1) the same· 
proof of merit is expected from the Muslim departmental officials who have 
passed the departmental eX'.I.IIlination as from others, namely, that they 
have shown administrative ability, industry and eneJgy while officiating &8 
Superintendents of Post Offices in short vacancies: (2) the Honourable 
Member is referred to the last part of the reply given to his question No. 
358 in this House on the 7th March, 1928. 

,ApPOINTMENT OF MUSLIMS AS SUPERINTENDENTS OF POST OFFICER. 

514._ *.. .&nwar-ul-Amn: Will the Government be pleased to state 
whether it is a fact (a) that there are only about 34 Muslims as against 
about 192 Hindus and a. few others (including probationary Superintendents)' 
in the cadre of Superintendent of Post Offices, (b) that under the present 
systE!n only about one-third of half the total number of vacancies in a. 
year reserved for outsiders goes to Muslims, (c) that the other half reSjrved-. 
for departmentnl men goes entirely to Hindus and a few other non-
Muslims (d) that during the course of about the next ten years about 40 
Hindus and a few other non-Muslim departmental officials will be appointed 
as Superintendents of Post Offices as against only fixe ~ s i s in the wait-
ing list, (c) t,hnt the number of Muslims in the cadre of Superintendents is 
very disproportionate, and (f) that under the present system of recruitment-
the communal inequality in the cadre of Superintendents can never be 
redressed unless either (1) the entire number of vacancies reserved for out-
siders goes to Muslims, or (2) every third vacancy filled up by departmental 
officials goes to a Muslim departmental cfiicial ? 

If the replies to (a). (b), (e), (d), (e) and (f) be in the affirmative, 
why the Muslim Departmental officials, who have passed the Departmental 
examination and are considered fit for the appointment ot Superintendent 
of Post Offices, should not be appointed as Superintendents of Post Offices 
on communal basis as in the case of Probationary Superiiltendents? 

. The BODOUrable Sir BhllpeDdra Bath JIltra: (a) The fact is not as-
stated by the Honourable Member. The total sanctioned number of Super-
in~n ent  of Post Offices is 180, and the total sanctioned strength of pro-
bationary Superintendents is 15. The total number is thus 195 including 
probationary Superintendents. Of the!,le, 35 are Muslims, 100 are HiDlhls.. 
57 !U'e members of other· minority communities, . .,i •. , Sikhs, Parsis, Anglo_ 
Indians, etc. There'are three vacancies. 
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(b) 1/3 of half the total number of vacancies in a. year reserved for 
outsiders would not necessarily go to ~ sli s but would be utilised in order 
to prevent a preponderance of any ono class or community. 
· (c)· The other half of the vacancies goes by promotion to departmental 
OfficIals who have passed the departmental examination and are consid.e!'ed 
suitable for the appointment, irrespective of the community to which they 
belong. 

(d) Government are not able to say what will happen in the course of 
the next. 10 years, but according to the existing waiting list 85 Hindus, 5 
Muslims and 5 others would in the course of time become Superintendents. 
if they were considered suitable. 

(e) As will be seen from the reply to part (a), the number of members 
of minority communities in general or of Muslims in particular in the cadre 
of Superintendents is not "very diPproportionate", as stated by the Honour-

.able Member. 
(f) In view of the reply to part (e) this does not arise. 

· With regard to the last part of the question, the Honourable Member 
is again referred to the last part·o£ my reply to hi!; question No. S58 m 
::this House on the 7th M&l"Ch, 1928 . 

...AProDrT1lD:NT 01' MUSLDlDEPA:BTlllIlNTAL Ol'lI'IClALS.A.'i SUPBRINTENDBNTS 
01' POST OFnCES. 

515. *JIr. ADwar-ul-Azim: Will the Government be pleased to state 
· whether it is considered 8S a disqualification to be in Government ~ e 
.at the time of appointing Superintendents of Post Offices? If not, why the-
MUsDm<iepartmental officials should not get the same privilege as Muslim 
outsiders 1 

The Honourable Sir Bhupendra Bath !(iva: No. Vacancies in the 
cadre of Superintendents of Post Offices are filled alternately by the appoint-
ment of a selected departmental official who has passed the departmental 
examination for Superintendent of Post Officee and of a probationary Super. 
inten ell~ who has been recruited direct. Accordingly Muslim departmental 
officials equally with non-Muslim departmental officials cannot be appointed 
to posts which are meant for 'Jutsiders. 

GRANT OF CASUAL AND OTIIEB KINDS 01' LEAVE TO TllB STAFF OF THE 
Oll'Jl'lCB OF THlI: DIREcToR GENERAL 01' POSTS AND ~ P s  

516. *JIr. ADwar-ul-Azim: Will the Government be pleased to state 
whether it is a fact (a) that great difficulty is experienced by the staff of 
the Djrector·General of Posts and Telegraphs in gef,ting casual and other 
Jrlnds of leave, (b) that even for a short period of casual leave the official is 
!'£lquired to produce a meaica.l certificate, (c) that officials who have not 
enjoyed even a few days' ,casual leave jn the course of the year have been 
~nie  the leave and given leave only on average pay, and (d) that applica· 

tions lor such leave have· to be' s ~~te  through the office Superintendent? 
II the replies to (a), (0), (c) and @ be,in. the a i~t e  why the IlIppli-

·..cations should not be submitted direct to the branch cfficers conr.emed" 



QUBSTIONS AND ANSWERS. 1931 

lIf. B. A. Sams: (a), (b) and (c). No. 
(d) Applications for casual leave are not submitted through the Chief 

Superintendent but only applications for other kinds of IElave. 
In view of the above replies the last part of the question does not 

arise. 

DIFFICULTY EXPERIENCED BY THE STAFF OF THB OFFICB OF THB DmECl'OB 
GENERAL OF POSTS AND TELEGRAPHS IN GE'rl'ING PEBHISSION TO LEAVE 
THE STATION EVEN ON LEAVE ON MEDICAL CEBTIFICATES, ETC. 

017. *111'. Anwar-ul-.Asim: Will the Government be pleased to state 
whether it is a fact (a) that great difficulty is experienced by the staff of 
the office of the Director-General of Posts and Telegraphs in getting per-
mission to leave the station evC'n on leave on medical certificate and on 
gazetted or local holidays, (b) that in all these cases applications have to be 
submitted t,hrough the office Superintendent? If the replies to (a) and (b) 
be in the affirmative, why such applications should not be submitted direct 
:to the branch officers concerned? 

Mr. B. A. Sams: (a) No. 
(b) Yes. According to the prescribed office procedure all applications 

"for leave are submitted to the Deputy Director-General through the Chief 
-Superintendent and branch officers concerned. The Chief Superintendent 
1s responsible for the proper distn'butlOn of staff for work and for office 
~s i line  

FILLING UP OF VACANCIBS IN THB " A " CADRE OF THE OFFICE OF TIlE 
• DmEcTOB GENEBAL OF POSTS AND TELEGBAPHS. 

518. *111'. Anwar-ul-.Asim: Will the Government be pleased tQ statE'. 
(aLhow many vacancies occurred in the" A .. cadre in the office of the 
ir~ tor- enera  of Posts and Telegraphs since October, 1926 up t.o date, 

(b) how many of them have been offered to Hindus, how many to Muslims 
and how many to others, giving the names, the dates of holding such 
appointments and the academical qualifications of each against their 
names, snd (c) whether in filling up those vacancies the policy of the 
Government that 33 per cent. of the vacancies should go to Muslims was' 
,adhered to? If the answer to (c) be in the negative, why Sl)? 

111'. B. A. Sams: (a) 10. 

(b) A statement giving the information required is being supplied to 
the Honourable Member. 

(c) The Honourable Member's attention is drawn to the reply given to 
his starred question No. 352 on the 7th March, 1928. The last part of 
the q,uestion ~es not arise. 

FILLING UP OF VACANCIES IN THE .. A .. CADRE OF THE OFFICB OJ' THE 
I>mEcToB GENERAL OF POSTS AND TELEGRAPHS. 

619. *JIr. ADwar-ul-.Az1m: Is it a fact that (4) between November and 
December, 1926, three vacancies in the " A .. cadre in the office of 
the ~~ t~r- eneral of Posts and Telegraphs. were filled· up by Hindus 
disregarding t ~ claims of a Muslim graduate. who was then a temporary 
clerk in the office, (b) that three vacancies between June and November 
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1927 occurred in the same cadre which were also given to HfuduB 
overriding the claims of permanent Muslim graduates in the " B .. cadre 
who were recommended for promotion by their respective branch officers? 

JIr. 11. A. Sama: (a) Yes, the particul&l' Muslim graduate referred to 
was appointed to a vacancy in the B class as he was not considered a.fI I 

the time to have had enough experience for t.he A cadre to which he haa 
subsequently been promoted. 

(b) The faJts are not as stated by tile Honourable Member. Out of 
the 3 vacancies referred to :me was given to a Hindu and 2 were absorbed. 

FILLING UP OF VACANCIES IN THE" A " CADRE OF THE OFFICE OF THE 
DmECTOR GENERAL OF POSTS AND TELEGRAPHS. 

520. *lIr. Allwar-ul-Azim: Is it a fact (a) that the office Superin-
tendent of the office cf the Director-General of Posts and Telegraphs puts 
up the list of candidates fer promotion to or confirmation in " A " cadre to 
the senior Deputy Director-General d Posts and Telegraphs, (b) that up 
till now he has not given a fayourable note for a l\luslim candidate:? 

JIr 11. A. Sama: (a) Yeh 
('I) No. 

OFll'ICIATING AlmANGEMENTS IN THE " A " CADRE OF CLERKS IN THE OFFICE" 
OF THE DIRECTOR GENERAL OF POSTS 'AND TELEGRAPHS. 

521. *JIr. Anwar-ul-Azim: Will the Government be pleased to state 
(a) under what circumstances officiating arrangements in the· " A " cadre 
are made in the 'office of the Director-General of Posts and Tele.graphs; (b) 
whether permanent " B ., class clerks and leave reserves whoalao hold 

'permrment appointments in the "B " cadre are entitled to 'old such 
officiating appointments or only the temporary clerks who have no status 
in the office? 

JIr. 11. A. Sams: (a) Officiating arrangements in the "A" oadre of 
clerks now designated "Upper Division" are made when vacaneies ar. 
caused by permanent incumbents going on deputation or leave on-medical 
certificate after the leave reserve is exhausted. 

(b) No one is entitled to officiate in a vacancy. The most suitable can-
didate is appointed. 

Oll'FICIATING ARRANGEMENTS IN THE" A" CADRE OF CLERKS IN'THE OJ'J'ICB" 
OF THE DmECTOR GENERAL OF POSTS AND TELEGRAPHS SINCE 1924 
UP TO DATE. 

522. *JIr. Anwar-ul-Azim: Will the Government be pleased to sta.te 
(a) how many officiating arrangements ha.ve been made in the OIftice of the 
Director-General of Posts and Telegraphs since 1924 up to date in the 
" A " cadre, (b) how many of them have been offered to Hindus, how 
many to Muslims and how many to others, showing the period of such 
officiating appointments enjoyed by each clerk with his name and status 
in the office? 

1Ir. 11. A. Sams: The information is being compiled and will be com-
municated to the Honourable Member in due course. 
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OnnCIATING ABRANGEau:NT8 IN 'l'JD " A .. CADRE OF CLBB':S III TK& OlrJrmB 
OF THE DIRECTOR GlIli'lfBAL OJ' POSTS AND TBI.1ilORAPHS SINCE 1924 
UP TO DATE. 

523. *JIr. AliWar-ul-Asim: It; it a fact _(4) that since 1924. up to date 
'or during the period for which records are .available most of the temporary 
Hindu clerks of the office of the Director-General OfP08ts and Telegraphs 
who were s se ~entl  m8de permanent in the .. A "_ cach:e enjoyed offi-
ciating appointments in that cadre throughout before, bemg made per-
:maDEint in that -cadre, (b) that r.ot a' single Muslim up to date with the 
same academical qualifications as the Hindu clerks had the good fortune 
tJo enjoy this privilege, (0) that some Hindu clerks are still enjoying officiat-
ing appointments in the'" A " cadre continuously since they have been 
-entertained in the office as temporary hands 'I 

JIr. H. A. Sams: The infonnation is being compiled and will be com-
municated to the Honourable Member in due course. 

CoMPLAINTS AGAINST 'rIlE CluEF SUl'EBINTENDBNT 01' THE OJI'I'ICE OF TJD: 
DmBC'l'OR GENERAL OF POSTS AND TBLlIlGBAlHS 01' ABUSE OF BI8 
POWERS. 

524. *JIr. ADwar-al-AIlm: Is it a fact (a) that under the orders of the 
1Ienior Deputy Director-General of Posts and Telegraphs applications for 
'leave, permission to leave station, and promotion have to be submitted 
'by the staff through the Chief Superintendent, (b) that complaints have 
-beoD received by the Directcr-General, either anonymous or otherwise, 
-against the Chief Superintendent of baving abused his powers 'I If the 
replil!lil to (a) and (b) be in the a.fth4mative, why the Superintende-nt should 
not be deprived- of all his powers and privileges and the powers vested in • 
'branch officers? 

Mr. H. A. SamI: The a.nswer to (a) is in the affirmative and to (b) is 
in the negative. The Chief Superintendent is responsible for the work g.nd 
discipline of the staff and it is essential that all such applications should 
come through him. He is not however the sanctioning authority in respect 
of leave and promotion. 

_ SoNS AND RlILATIVBS OJ THE CmBlr SUl'BBINTENDBNT 01' 'rIlE 01'1'10. OJ'TBII 
DmBC'l'OB GENERAL OJ!' POSTS AND TELmBAPllS BMPLOYBD m THAT 
OFFICE. ' 

525. *Kr. Aawar-ul-Allm: Will the Government be pleased to state 
how IJlany BOOS and relatives of the present office Superintendent of the 
office of the Director-General of Posts and Telegraphs are employed in that 
office giving their names, the nature of their relationship to the Superin-
tendent and the nature of the appointments they hold in the office? 

111'. H. A. Sams: Three, viz., his son and two relatives (sons of sisters 
m-Iaw). The former is Mr. B. C. Ghosh, a clerk in the Lower Division, 
and the .latter are (1) Mr. S. N. Sen, B.Se., an assistant in the Upper 
Division, and (2) Mr. B. K. Roy, a temporary clerk on Rs. 80 per mensem. 
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Tom.t. &rBDGTBOJ' TIm MlNIS'l'lI:BUL STAn'IN THE OnICB 0' TIl. AUDIT 
On'ICD, INDIAN SropJ:SDBPAB'.l'MBN'l'. 

526. *Kr. Anwv-ul-Amn: Will t.he Government be pleased to state : 
(0) wh&t the total strength of theministeDal staft is in the office 

·of the Audit Officer, Indian Stores Departmeut, . 
(-b) how many of the ministerial staff are Hindus, how many Muham..: 

mMans, bow many' Sikhs and how many Christians, 
«!) the total strength .of the ministerial staff as it was in each ~  the 

years 1925, 1926 and 1927, 
(d) the number of Muhammadans in the ministerial .gtaff in e e ~ 

her 1923. and what it was in December 1927, 
(6) how many addationalappointments were created during the last 

3 years and how many Muhammadans were taJqm ~n t~~  
If none, why ~  . . " 

INADEQUATE REPRESENTATION OF MUlIAJolMADANS IN THE OFFICE OF THE 
AtrnlT ~ i  STOlt:B:s DEPARTMBNT. 

527. *JIr. AD.war-ul-Azim: (a) Will the Government be pleased· til stat~ 
what t ~ number of Bengali Hindus is in the ~in sterial~~  ~ t e  ¢nce cr the Audit Ofticer, Indian Stores Department?<' ..... <,., , ... 

(b) Is it a fact that Ben ali in ~ form 85 per cent. of the total staff 
in that i~e and if so, why? 
, (c) Is it a fact that most of the men employed in that office are rela-

tives of the Audit OfIieer or those of his friends? 
• (d) Are Government aware that nO Muhammadan accountant, clem or 

'- typisi; has ever been taken in that office from toe date of its crea.tion 
although half a dozen new appointments were created in the pan for that 
office every year? ' 

(6) Are Government aware that out of 85 men there' is only one 
Muhammadan in the miriisterial staff of tha.t office? 

(f) Will Gov.ernment be pleased to state whether newly r~te  posts 
were advertised in the newspapers so as to give a chance to the members of 
all communities to apply for appointments? If not, why not? 

RBPBJlSERTATION OF MUJI.UIMADANS IN THE OF1!'ICB OF THE AUDIT OITroo. 
lNDLUT BTOBES DEPARTMENT. 

528. *JIr. Anwll-ul-.bim: (a) Are Government aware that the Audit 
Officer, Indian' Stores Deparlment. told one of the highoftloers that if 
compelled to recruit minority communities for his office he would take 
Sikhs and not Muhammada.ns and Christians? 

(b) Are Government aware that some of the clerks engaged in that 
office did not pass even the Matriculate Examination although they are 
known in that office as graduates? 

(0) Will the Government be pleased to state why no Muhammadan 1 aa 
been appointed during the last few years by the Audit Officer and why DO 
step has so far been taken to check or to set right the wrong done? 
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, )iDN-RiIoBurhlmrr OJ' MUU4 VVADANS BY 'l'BlII AVJ>lT OIl'lrICEB, INDIAN 
SToB" DlIPARTllm. 

529. *JIr. Anwar-ul-,Ulm: (a) Will the Government h.e pleased to state 
_e now kag -the Audit Officer, IndiaD Stoles ~ariane tt  . is n~ 'the 
~~ a o~t enl an4for bow loDg is be li el~ to hold it? Is there at 
P B~tno s it~le ElQ'Opean 0ll'Anglo-Indian Aullit Offioer to replace him? 

'(lI) Are a eri ~enta ~ie ~ t t l Audit i~er  who is a Beo,gali 
J!Iindu,has sO far dii;repded eli' GovernD;lent circula.rs iss1,1ed froql time to 
tf$, for the recri.Iitment of a a ~ i candidates and' ~ ent on doing 
f&"tours to Hindus as well as B.ik1ls? 

fte ~ ra le Sir. Basll Bla e~t  I propose to reply to questiOlUJ 
Nos. 526 to 529 together. 

Enquiry is being made and iu.formation will be supplied to the HoIiour-
"ble Member in due c()urse. 

Nt;MBEB OF, MUSLIM INSl'ECTOBII IN THE :QBLJD POST OFFICE. 

530. *JIr • .&nw&r-ul-AsQn: (a) Will the Government belf1elll8edtoMate-
the number of Muslim Inspectors in the Delhi Post Office? 

(b) Is it a a~t that an ~~ na e~  D.pr.ga. CharBon ~  D2illl,c who was 
oace prosecuted In a loss ~ase  a~a a o t Office and was let oft on 
&e<lount of ' some legal flaws, WIiS' appointed Town Inspector, Delhi? If it 
ill so, why? . 

(0) :S;ow many times the present Town Inspeetoi'S:"of the Deni(Post 
Office went on leave for more than a month during the last 6 years and how 
many Muslims and Hindus were tJ;ained.in their.places? 

Hr. H. A. Sa.ms: (a) e~~ 'is ~o sli n s e tor at present ill the 
Ddlhi Polit Office. . ' • 

(b) Babu Durga Charan of Delhi was prosecuted in the year 1920 and 
~ acquitted. He was appointed by the Rstmaster-GeftemJ, PUlljab, 

to act as Town Inspect or, Delhi, in the year 1921 and was subsequently 
made pe!1Ilanent in 1924. Government do not propose to inqwte iato this 
appointment which took place some years ago, as they have no reason to 
believe that the appointing officer did not satisfy himself about the fitness 
of the official from all points of view before making him a permanent 
Iru.pector. 

(0) Only one Itlspector went on leave during the last 6 years and a 
Mwdim clerk was appointed to act for him. I may inform the Honourable 
Member that clerks are not ordered to act as Town Inspectors for purposes 
of training. 

'l'BAl:NING OJ' IImUNS :roB EJiIl'LOYKENT IN THE DBPABTIIDT OJ' CIvIL 
AVIATION. 

531. *Dr. B. S •• 0000Ie: (a) Will the Government be pleased to state 
jf it is the policy of the Government to man the Depa.rtment of Civil Aviation 
with Indians only trained beforehand- as need may arise in England or else-
where for expert service? 

(b) If so. is it int.ended to make provision for scholarships for training 
10 Indian!! only in Enlrland for expert service spread over seven years in 
the manner described in 522 nnd 528 of the ro~ee in s of the meetiJ18 
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of the Standing l - an e o ittee ~ t  January, 1928 (afternoon), Vol. 
VIT, No. 10, to s l ~ the needs of t,berapidly growing department of 
Civil Aviation? ·1 

TIl.- Bon'llllrable Sir Bhupeadra Bath Jmra: '(a) The Honourable • Mem-
her will, realise from the scheme 01. sclmhu'ships whio'h was' reeently approvedl 

by thiilHouse that it is idle intentibn of,Govermnent to train Indians'fOr 
employment in the Department of. CivU AviatioQ.,.No a8surance ~  
however, be given at 'present that only Jpdil/dls ,will be so employed;cyin 
fact" with the approval of this House, provision has been made in the 
Budget for 1928-29 for the attachment of &, o ~ n ineer Offic6l' to the 
staff of the Director of Civil Avia.tion fol' 11" period of 2 years, ,and for the 
appointment of a British Ail't'l'aft and, Engine InspE'ctor on ftshort tenn 
~ontra t  

(iJ) So far as can be seen at present the output of trained men which 
. the '3cholarship scheme will pre.vide will meet t.he anticipated n:quirements 
of the Department of Civil Aviation. If unforeseen developments occur 
it pUly be necessary to expand the scheme at a future da.te. 

Dr. B. S. Koonje: Do Government propose to establish any kind ci 
institution for the training of Indians as pilots in India? 

The Honourable Sir Bhupendra Bath J[1ua: No, Sir. Government 
'have no int,ention at present of starting any institution in India for that 
purpose. 

KuDSbi Iswar Saran: What is the duration of " at present ", may I 
'know? 

The Honourable Sir Bhupendra Bath Kim: I am not a prophet, flir. 
Sir Walter w"1l1son: May I, Sir, put question No. 532, standing in the 

name of Sir Darcy Lindsay? 
lIr. Prelident: Has the Honourable Member been authorised to put 

'that question? , 
Sir Walter Willson: Yes, Sir. 

CAPITAL OuTLAy ON RAlLWA.Y CoLLIEBIES. 

532. *Sir Walter Willson (on behalf of Sir Darcy Lindsay): (a) Will 
'-Government state what propvrtion of Capital outlay on Railway Company 
an:! State collieries applies to purchase of properties and cost of railway 
line to colliery as against development and equipment? 

(b) Does the it.em "working expenses" as given in Appendix B, pages 
182-183 of the Report of the Railway Board, 1926-27, include overhea4. 
,charges such as cost of headquarter staff, local supervision, insurance, 
replacements and similar charges? 

(c) What provision, if any, is made for general depreciation? 
(d) Are Government again prepared to consider the importance of ma.in-

"taining a system of commercial accounting in connection with these collierie8 
. as was strongly recommended by Sir Arthur Dickinson? 

(e) Is it a fact that raisings are at present being reduced as coal can be 
'purchased in the open market a.t rates mor.e favourable tha.n the costing to 
,certain of the Railway Collieries? 



QUESTI9NS AND ANSWERt!. HH3 

(f) Do Government contemplate leasing or disposi:Qg of any of the 
coIlieries to private t'nterFrise? 

(g) Is the pre,sent policy of the Railway Board to restrict the further 
development of the Railway Collieries? :( 

, .•. A .... I" PUIPU: (4) l am' seeinS;! I em obtli\in the information 
for the Honourable Member • 
. , (b) I am sending. the H9nourabJe e ~ a. stat~ ~nt showing t~e 
.:Miu i~ ~~  of ~or in  expenses jri t ~  ae o nt~r ~ t~ a t ia~ Rall-
,,'ay:eolhep., es . and of, ~e rea~ Indian 1?enmsUJa ~~ a  colUery, ~t 
nr ~li  0 " • 

(0) A sinking fund is utilised· fdt' theeletltual enin!{uishment of the 
cllt-ital cost of the collieries when the mines are o letel~o worked ("ut. 
As the colJierv contributes 'toWards the reserve' for this sinkinq fund, there 
is no n~ essit  for an additional e re iati~n funct The c}l1lrge in th;s con-
nection i@ debitable l;o. the or in~ accou'i1t at the rate of (\·3-0 per ton 
on the gross output in the C1lse Of ,Kurhm-b"res, Serampol'e and Kargali 
Oollieries Bnd 0-1-6 per ton in the case of Bokaro Joint Colliery. 

Cd) The s ste~ of colliery accr'Dnting 88 recommended by Sir Arthur 
Dickinson is now under consideration. 

(e) The position is as stated in ~ a  33 of the Explanatory Memo-
randum on the. Railway Budget. 

(f) No. 
(g) Our present intentions were' disclosed in the paragraph (of the 

Memorandum on the Railway Budget which I have already mentioned . • • • 
COJll"LAINTS AGAINST THB GENERAL TONE OF TIlE LADY HABDINOB 

MEDICAL COLLEGB .AND HOSPITAL, DELHI. 

533. ·SIr Bari Singh G"'1Il: (1) (a) Has the attention of the Govern-
ment been drawn to 8 leading note and an article f\"Om a correspond(·nfi. 
published in the Hinduata.n Time., dated the 15th November, 1927, 
making serious complilints aga'nst the genentl tone of the Llldy Hardinge 
ltedical College Hospital. for women and children, in Delhi? 

<h> Il so, what action has been taken on them; if not, why not? 
(2) (a) Are the Government aW!lre that there have been numt:'tou8 

eomplaints contained in the interpellations by several Hon ur"ble Mem-
bers of this House against the management of this Institution, during 
the last five years? 

(b) Will the Govemment be pleased to state how many Principals 
have there been sinee the establishment of the College. and is it a fact 
thRt no similar complaints were made during the in('umbency of other 
Principals; but that the compla!nts have been repeateJ only during the 
incumbency of the prf'AJent Principal? 

(3) Will the GoTemment be pleased to. place, on the tahle a copy of 
the replies to my questions Nos. 977, 978, 1iB1-98'J, \18{, dld ... >d the lata 
September, 1927., 

• 
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Ilr. G. S. Bajpai: (1) (a) Government have seen t·he statements referrttd. 
to by the Honourable Member. 

(b) The matter was referred to the Goveming Body of the LIAdy 
Hai'dingp Medical College for report and it has been ascertained from the 
Honorary Secretary that the aOegations made in the communications which 
the Honourable Member has mentioned ha.ve no foundation, . 

(2) (11) Government are awa.re that numerous interpellation!; have been 
askfd .b\. Honourable Members in the past, but such interpellations have 
dealt wit.h several matters, such as the composition of the Goveming Body, 
the represent.ation of Indians on the staff, etc., and not. solely or mainly 
with the internal management of the institution . • 

(b) There have been only two permanent Principals since the establish-
meL.t, of the College, though several persons have acted in short vacaneies. 
Government are not in a position to state whether complaints against the 
internal management of the College were not made during t·he period of 
administration of other Principals. To &nswer this part of the questioD 
accurately, researches will have to be made into the papers in the posse8-
sion of Government, the Governing Body of the Lady Hardinge Medical 
College and the College Staff which could not be commensurate with the 
importance of any results that ma.y accrue from such investiga.tion. If 
the Honourable Member wishes to draw attention to any specific matters, it 
is ;3uggtlsted that he should address the Governing Body of the Lady 
Hardinge 1Iedical College direct or send the communication to Govern-
ment who will be glad t.o pass it on to the Goveming Body. 

(3) Yo!.. 

In/ormation &upplied to Sir Hari SingA Gour i" connection with 11M qUe8tion& No •. 
9'17, 978, 981, 981 and 98-" dated tAe l!tlt Septem.ber, '1917. 

Quution No. 977.-(a) Since 1924 Beven permanent. posta on the auperior sid of 
the Colleg.e have become vacant. Six of those posts have been filled by officers of the 
Women's Medical Service, two of whom are Indians and four Europeans. One of the 
latter i. a graduate of the College itself. The post of Profeisor of PhysiolO8l1 ia ItiD 
vacant. Prof8llllOrships 011 the ,taft are filled by member. of the Women'. Medic&1 
Service as that involves a saving to the College--only the profesaionalallowances being 
payable by the College, the salaries being paid by the Countess of Dufferin's Fund: 
I would add that Government gave no undertaking, as s~elte  by the Honourable 
Member, but stated the POlicy of the Governing Body of the College who make appoint-
ments to the lltaff. 

(b) I have already explained that professorships are generally filled by officers of 
the Women's Medical Service, lor reasons of economy. The POlt of Profeuor of 
Physiology was advertised by the Countess of Dufterin's Fund II there WII ne 
aufficiently qualified physiologist on the cadre of the Women's Medical' Service. No 
lIuitable candidate has yet applied for the vacancy. 

(c) Yes. The post haa been advertised both in India and in England. No Indiu 
lady has so far applied buf.\ if one with requisite qualifications does apply, the (":IOvem· 
ing Body will give her preference. . 

e~tion No .. 978.-(a) Yes. 

(b) Yes. But charges are made only from paHents ill ot~a e warda and in what 
are .designated European cubicl8ll or wards which are used by persons living in tlM 
B1l1'Opean style. Charges are levied from patients in outpatientil Department bnl, for' 
apecial consultation nndertaken at. the request of either' the patieilts themselftl OP of, 
their ~ e relatiOlls, . 
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-rhe chargell for lIurgical operation. are :-

(1) Cotta,s War". 
Rs. 5 if the family income i. below Re. 100. 
Ra. 10 if the family incoDl& is from Re. 100 to BI. •. 
a.. 25 if the family income ill from 400 to •. 511. 
Re. 50 if the family income i. from Ba. 600 to Re. 68D. 
Rs. 75 if the family inco_ i. from B.s. 7011 to Re. 788. 
as. 100 if the family income is from Ra. 800 to Rs. 1,489. 
R •• $IlO if ~ 'lIoIIIily 'in(J)lDe i. -from BII. 1,5m or 1DOre. 

(2) "Eu'O'fWflfI" Ward •. 
Ra. 30 if the family income i. below Rs. 400. 
Re. 40 if the family income is from RII. 400 to •. •. 
RI. 50 if the family inoome is from RI. 500 to Re. 5118. 
Re. 75 it the family income ia from. RII. fiOO to Re. •. 
Ra., 100 if the family income ill from Re. 700 to BI. •. 
Ra. 150 if the family income is from Re. 1,000 to •. 1,489. 
Rs. 000 if the family illoome 11 from •. 1,SOD or man. 

~  

No chaJtgeB are made in the general wards and purdah cubicles where 310 bed. are 
'available for entirely free treatment. 

(e) The relations of patiel).ts admitted to the . Boapi:..) are permitted to occupy aerai 
quarters at a charge of four anna. & day per quarter. No one baa a rilht to occupy 
. quarter. in the serai free of charge. 

<d) The Institution was f01Dlded by contribut.iona mMIe by both Incliaa prine. aDd 
the Indian people 1.0 .providf! for the training in medicine of Indian WOBDeIl. 

(e) In March 1923, Kanwar Maharaj Siqih, C.I.E., was a member of the Govern· 
ing Bo4y and its Bonorary Secretary at the time. 

(I) The matter is the concern of the GoverniJloII" Body who can revise the rule. if'"they • 
'coallider it n_y. 

Qus,eioft No. 981.-(a) The number of ladies who have graduated from tile Con.e 
. .moe its institution i. 40. The .,aduat.ea of the College .... given preference in makinl 
appointments to pollt. of Boase SargeoDl ud A..sistanta to Prof-. in the Coo... 

(b) and (c). The rollowing scale of pay has been fixed :-

A .. istantl to Professor_Rl. ~ --  with free furnished quarters.' 
HOUle Surgeons-Ra. 100 with annual increments of RI. 15 and free fnrni.hed 

quarter.. The maximum of the scale has DOt yet been bed. 
Quutliort No. 9B1.-(a) and (b). So far as Govemment are aware the COllDieu of 

DutferiD'. Fund give the _e scale of- pay to graduates of the Lady lIardinge Medical 
College aa to outsiders. The scale of pay in the aervicea mainiaiud by th. Fund 
il u follows:- • 

WOIrWla', Me.eal 8er"iee (8eft'or BfWlllel). 

1-3 yean . 
+-e 
7-8 

10-11 
13-lIi 
11----18 

. 19---11 
'i" U-24 

., 
" M yean and after • 

Ra. 
460 
100 
110 
800 
8lS0 
700 
7'0 
800 
810 

82 
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In addition overseas allowances at the rate of Rs. 100 or n.; I'j() arrordinR tolagth 
of aervice are given to officers os~essin~ British or other overseas (lwUificatiOll8. 

Jvftiur WftMn's Metlical Suvic.. ;, 

~  . 

.tb grade 1-6 yeaill',> .'. j  • 
3rd gradt! 6-10' 'fl 'i., 

2nd grade ll-UL ~ I', ' 

1st grade 16 yeanJL 

"' .... 

Ita..: 
130 
,165 

,tOO, 

,J!50 ,I 

(e) About 20 to 25 a i li ll ~ a ~ ionto the"Liidy'BllriiiJike ~ r olle  
are rejected every year for the ~ o in  reasons:-, ' 

1 ., " ~ .  .  • ."-

(1) Lack of nece8B8ry eduest_al ~i- i l tionB  " 

(2) Receipt of a li~ a ter e ~ Jlouible ,yacsncy hB;B: been fi1llld. 

Question No. 98.J.-(c) -eince 'the fO'lmdation of the Lady 'HardinllB Medical o ~  
'40 graduates in all hsve fPalified, frOlQ: thllt ;ip.t,itution. Ofthe&e 14 ,aPe employed in 
various Dufferin os it~ 4-in tb& o ~n l  Medical Service, "nd its T.raining 
Reserve, 5 in the College "itself and '7 in Government or Indisn Stste Hospitals; 3 
graduates have gone abroad pNaumably for purposes of study, 5 are in private practice; 
1 is married, 1 is dead &Rei the whilreabouts of 1 are not. bOWD. 

ELIGmILITY FOR PBOMOTION OF UNQUALInED'PERMANENT CLERKS IN TIiB 
o ~ l B  AND rrSA'ITACm OFFICES. 

534. *Sir Bari Singh Gour: With reference to the reply of the Gov· 
ernment to'my question No. 1079 (d), dated the 19th September 1927, 
prom,sing to consider the ~estion of the eligibility for promotion of un_ 
qualified permanent eierks in t ~  Government of India Secretari,at and 
its Attached offices, will the Government be pleased to state whether 
any decision has been come to ;  if so, to what effect; and if not, when is it 
likely, to decide this question? 

The Honourable Kr. ,I. Crerar: '1,'he question is being comidf'red in c<"n-
neet.ionwith certain recommendations made by a e ~rt ental on eren e 

convened by the Government of India to consider the general question 
of recruitment to the ministerial establishments. A decision is likely to be 
3ni\'ed at within the next few months. 

GRANT OF CoNVEYANCE ALLoWANCE TO CLEBKS OF THE IMPERIAL SECRE-

TARIAT AND ATTACIIEJ) OFFICES LIVING OUTSIDE NEW DELIII. 

535. ·Sir Bart SIngh Gour: (11) Are the Government aware that a la~ 
percentage of clerks employed in the Imperial Secretarint and its attach· 
ed offices have to live in Old Delhi as no accommodation is avnilable for 
them in New Delhi, and as accommodation for clerks as for other officers 
in New Delhi is underbuilt? 

(b) ATe the Government aware that these clerks have to travel long 
distances to attend their officeR in New Delhi, and thnt when the Secre· 
tariat was located in Old Delhi they were conveyed in metor lorries or 
given conveyance allowance to attend their officejJ'? 
(e) Is it a fact that clerks residing at Moree Gnte, Subz;mandi, 

Kashmir Gate, etc" 8 distance of abl)ut 4 miles, are not given Rnv such 
facil ties which are liruitedonly to those reioiding in other lo alitie~ with· 
in the Notified Area? ' 
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(d) Have the Government fixed IUlY reasonable distance beyond whIch 
-conveyance, or an allowance in lieu thereof. is not admissible? If not, why not' 

The Honourable Mr. 1. Orerar: (17) About 44 per cent. of clerks have 
not been r~ vided with Government quarters in New Delhi. Some of 
them, however, live in New Delhi either in private houses or by arrange-
numt with other clerks in Government quarters. The rest are scattered 
in the Nl.tified Area, city, Paharganj, etc. 

(b) When the Secretariat Offices were located in the Notified Area COD-
ve,8nc.J ahowances were granted to those living in New Delhi ~  ~in  
t ~ r uv.n arrangements to attend office, but not to those livmg In the 
city, etc. 

(co) and (d). Conveyance allowance is granted only to those clerks who 
~ in  ~ lie  for but not been provided with Government quarters in 

New }j."hi live in the Notified Area and have to attend office in New 
Dt:.Ihi. In areas such as Paharganj, Sabzimandi and in the city generally 
which are within comparatively easy reach of the new Secretariat suitable 
accomm.;dation is available and Gcvemment do not feel justified in grant-
ing similar concession to clerks living there. I would add that some of 
tho clerks Jive in the city by choice. Conveyance allowance is not ordi-
narily granted to officers to attend office. 

CoNDITIOOI"S 011' HOUSB ACCOMMODATION FOB Mn.rrA.BY Oll'FICJmS IN 
PESHA.WAR. 

586. *Pandit Jliretay 1fath KUDZrlI: (a) Are Government aware that 
eec·ti"n 8 (2) of the Cantonments (House Accommodation) Act lays down 
that the Officer Commanding a district should not issue a notice for the 
appropriatIOn of houses under section 7 (2) 'of the Act if a sufficient nlfmber • 
of suitable. houses are already available for occupation by military officers 
01' messes? 

(b) Hall the Muslim Association, Peshawar Cantonments, made repre-
sentat.ic.ns to Government complaining of the viol!Ltion of the section 8 (2) 
by the local mi)itary authority? If so, what action have Government 
tak,'n on its representatioDs? 

(c) Are Government aware that a notice has been issued for tlie appro-
priation of Bungalow No.2, Roos Keppel Lane, Peshawar, which has always 
been let and leased to military officers since it was built and is even now 
available for their residence?' Are thev aware that a similar notice baa 
been is&ued in respect of Bungalow NO'. 2, Campbell Road? 

(d) Is it a fact that the proceedings of the local military a ~ orit  are 
both against the law and against the administrative instructiom issued by 
thr. Quartenna!lter General in India to General Officers Commanding 
DiviElior.sin 19201 • 

(e) Are Government aware that; although questions relating to the rent 
aDd rerairs of the houses have not been settled yet by & ~ ittee of 
Arbitration, the Deput.v Commissioner, Peshawar, has authorised the 

ita~ authorities to take forcible possession oCone of ' the houses? 
(f) What action do Govpmment propose to .i;ake in the matter aDd 

lenerally to protect the rights of house-owners, in tb,e' Pfthawar Camon-
~ents  .. . 
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1Ir. G ••. YOIIng: I have already infonned the House that an ddiCer 
is being deputed to enquire into the conditions of house accommodation' 
for military officers in Peshawar. The officer is at the moment conduct-· 
ing his enquiries in Peshawar and has taken to copy of this question with 
him. When I receive his report, I will give the Honourable Member a 
full reply. 

Pandit Birda)' Bath ][UDZl'U: May I ask the Honourable Member, Sir, 
whether the acquisition of the houses in question would be stopped pending 
the report of the special officer? 

Xr. G .•. Young: No application to that effect has been made. 
Pa.ndit Birda), Bath ][uuru: The Honourahle Member was not very 

audible but. I am afraid he has not understood my question. I want 
to knm'- whether the acquisition of the houses mentioned in the question 
will be stopped pending the receipt of the report. of the special officer. 

. Jlr. G. JI. Youag: Until I receive the report (,f the special officer, I 
shall not. be in possession of the fact.s. 

Pandit Birda)' Bath ][UDZl'U: In the meanwhile, will the acquisition of 
the houses be stopped? I am not asking the Honourable Member what 
a.et;,m Government will take on the report of the special officer. 

1Ir. G. JI. Young: How can I say. when I do not even know that 
II.Cquisition is going on? 

Pa.ndit Birda)' Ba.th ][unzru: I have not been able to hear the Honour-
able Member, Sir. May I request you to RSk the Honourable Member to. 
repea.t l.is answer? • 

JIrw; President: Mr. G. M. Young. 
1Ir. G. 11. Young: What I said was, how can I inform the Honourable 

Member whether acquisition :will be stopped when I do not know whether 
it is going on 7 I have not received the report of the special officer. 

1Ir. ][. Ahmed': Will the. Honourable Member kindly take immediate 
step,,- to expedite his inquiry and call for the report at once? 

Pa.ndit Hilda)' Bath KUDUU.: Did not the Honourable Member, after 
receipt of this question. inquire whether the houses in question are being 
acquired or not? 

JIr. Q. JI. Young: Full inquiry in regard to t.his matter is being made 
by the officer, who is in Peshawar to-day. 

Pandit Hilda)' Bath ][uuru! What about the houses that are being 
acquired now? The special officer might give relief to the owners of the 
houses in t.he Peshawar Cantonments in the futuTe, but what about thoat' 
houses that are being acquired now? 

111'. G_ JI. YOWlg: I shall hear all about that when tbl! spf!Oial offioer 
sends in the report which he is writing to-day. 

P&Ddit B!irday Bath ][unzru: Will the Oovemment be prepared t" give· 
this report retroapsctive effect? 

•• G •• ~ Y01lDf': I cannot say anything until J have seen the' repo\'t:' 
and knew what the etTect is going to bCl. 
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1Ir. Plel1dent: Mr. Kikabhai Preml)hand. 

fte "vd. I. O. Ohatterle.: May I have your ~ li ion  Sir, to put 
thp qllf!f;tion on his behalf? 

- r~ Prelldent: Have you his WTitten R.uth(>rity t.o do ~ 

The Revd. J. O. Ohatterj .. : Yes, Sir. 

PuBLICATION 01" BAD DEBTS IN THE BALA..NOE SSEJ:TS 01" BANKS. 

537. *The ltevd. J. C. Ohatterjee (on behalf of Mr. Kikabhai Prem-
chand) : . 1. With reference to the Gazette of India, Extraordinary. dated 
March 29th, 1927. on the subject of the publication of bad debts for which 
provision has been made in the balance sheets of banks, will the Govem-
·men< be pleased to state: 

(a) whether that notification was in response to a petition signed by 
certain Indian banks, and 

(h) the reasoas whi& prompted the o e en~ to amend in this 
manner the legisla1tion passed after the banking ar1.sis of 
1913? 

2. Will the Government be pleased also to state if they contemplate con-
,ferring the right to put questions in this matter on a reasonable minomty 
of shareholders and, if so, will they specify the directions in which further 
amending legislation is under consideration? 

fte HODOurable Sir George BaiD,: The attention of the Honourable 
Member is invited to the press communique iBBued by the Govemment. 
of India on the 29th March, 1927, 11 copy of which is being sent to him. 

Af; l,*ardS the second part' of the question, the Govemment of Indi. 
do not (·ont.emplate taking action of the nature suggested. 

t i~  

AlmANGBXENTS JUDE FOB. THE RECBPTION AND SJITl'LBHmIT 011" INDIAN 
EMIGRANTS B.ETUB.NDrG J'B.OK SoUTH AnuCA. 

542. *:aao Babadur •• O. Rajah: (a) Will the Government be pleased 
to state if they have appointed a Special Officer in Madras. to look after 
the repatriated Indiana? If the answer is in the affirmative, when? What 
_are llis duties? What is his pay? 

(b) Is it not a fact that the Honourable Sir Muhammad Habibulla gave 
a. promise to' the South African Govemment that lands will be reserved for 
the repatriated Indians? 

(c) If so, what is the extent of the lands reserved in the Madras Preai. 
dency? And how mll:ch of it has been already assigned to them? 

(d) Is it' a fact th,at lands reserved for the depressed classes in the 
Madras Presidency have been assigned to the repatriated Indians? 

I _ •• _____ " 

t :For-~e qU8Itioa. ad ilieir IIolIIwerl, IU pagoel 1&-1954 01 tJH ... pl'OClllCliap. 
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(e) Are the Govp.l"llment prepared to call for a report from thi. 
Special Officer, Madrns, as to wbat he has done so far, and also a fortnightly 
report showing what he has done to justify his appointment 7 

1Ir. G. S. Bajpai: (a) With the approval of the Gcvemment of India, 
the Uovemment of Madras have appointed a Special Officer to meet Indinns 
who may return to India from South Africa and to help them to -find suit-
able el'lployment. 'rhe appointment was made with effect from the 1st; 
August, 1!.l27, and is held by an (fficer of the Madras Provincial Executh'e 
Service who receives ordinary grade pay as a Deputy Collector plUB a 
Pr(;sidenl'Y allowance of Rs. 100 a month. 

(b) ~o  

(e) and (d). Government have nt) information but will make enquiri.,.. 
(e) A report has been called for r~  the Local Government regarding 

the work which they have done for returning emigrants from Souih Africa 
but thiS Las not yet been received. Reports are received from the Govern-
Dlt.Dt <.-f Madras in regard to each batch of emigrants when they come in. 
I 

ESTATE OJ' MmzA. SURAlYAJAH, A MBMBBR OF-THB EI-RoYAL FAKILY OJ' 
DBLBI. 

543. *JIr. Ismail Xhan: 1. Is it a fact that Mirza Suraiyajah, a member 
of the e - ~ al :Family of Delhi, was in receipt of .. political pension in addi-
ti(;n to a compensatory pellsion and a jagir? H so, will the Government 
be pleased to furnish tha total amount of these pensions together with the 
income of the jo.gir conferred ~n him? 

2. (a) Is it a fact that -after the death of the aforesaid Shahzadah, his 
son was asked to establish his claim to succeed his father in a Civil o~an i 

• in Lht;. meanwlde his jagir was put under the Court of Wards? 
(b) Is it a fact that his son obtained 6 decree of a competent Civil Court 

in his favour but died before he could execute it? 
(c) Did the Court of Wards release his estate and make over the pension 

to hi:- heirs after the Civil Court had decreed his claim? If not, why not 7 
(d) Is it a filet that after the death of the father, the daughter applied 

to the Honourable the Chief Commissioner of Delhi for being recognised as 
the head of the family and if 80, was this application granted? 

(e) Is it true that she is the only heir in the direct line of the late Shah-
zadah Suraiyajah? 

() Are the Government aware that the Court of Wards have neither 
T.>le1lscd the estate nor paid her motl1er's dower debt? 

(g) Is it a fact that the Honourable the Chief Commissioner refused 
to forward her memorial -liO .dis Excellency the Viceroy? 

(h) What aCtion do the Government intend to take in this matter? 
Sir Denys Bray: Enquiries are being made and I shall let the Honour-

able Member have the information as BOon as it is complete. 

FBBIGRT ON LutE ANn LnlESTONB ON THB OunR ANn RoRILXllANDSlICTIO'N 
OJ' TlIE E,uT bDlA.'N RAILWAY. 

544. *JIr. Ismail Kha.D: (a) Is it a fact th'lt freight ('ft lime find lime-
stone was -increased during the war on the ()uclh afl.d RohiJkhand Railway' 
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(II) Are the Gov('rnment aware that Dehra Dun is a. centre for the Ume 
indu3tr,Y and exports 11 very large quantity annually? 

(c) Is it a fact tho:.t the Rai'lway Department had stated that the freight 
would. be rE'duced to pre-war rates after the war? If so, have they given 
-effect t<. tbis declaration? 

(d) Are the Government aware that for Isst six ye81'B the Dehra Dun 
.lime merchants hnve been unable to compete with the merchants of 

. Sutna and Katni and Mahayar as freight rates from these placeS are much 
Jowcrl' 

:Mr. A. A. L. Parscms: (a) Yes. 

(t.) Ye6. 
Ce) 'J'he answer to the first part of the qucstion is in the negative. The 

second does. not arise. 
(d) Gl)vernment have n:> information but will forward a copy of the 

Honourilule Member's question to the Agent of the East Indian Railway . 

. QUES'fTONS XOT 1>U'[ AT THE MEETING, OWING TO THE 
ABSENCE OF THE QUESTIONERS, WITH ANSWERS THERE-
TO 

To'ML COLLECTION OF CuSTOMS DUTY A.T THE V:m.u1:GAM CuSTOM Lnn:. 
503. ·Sir Purshotamcias Thakurdas: Will Government be pleaBe"l to 

.l,mct' on the table a statement giving the tctal collections of customs duty 
at the Viramgam Custom Line since tbat duty was reimposed last year, 
up to such latest date as Government may have figures for, showmg the 
.total amount of revenue due from imports from each Port during the 
period, indicating- . 

(1) the amount of cash collected, and 
~  the amount outstanding. if any 'I 

The BODourable Sir Basil BlackeU: (1) The total amount of cash col-
lected from the reimposition of the Ene in July 1927 to the end of that 
scar was Rs. 15,80l. 

(2) The total amount of duty outstanding as recoverable from certain 
of the States in respect of imports during the same period was RB. 
21,24,340. . . 

. ' The Government of India re~t that they are not in a position to 
supply figures for each of the Kathiawar ports. 

CONDITION 01' INDIANS IN BRITISH GUIANA. 

504. ·SIi' PDrIhotamdaa 'l'Ilakurda8: Will Govemment be ien~e  to 
.t"te went information ,the:vhave re~ar in  the eondition of Indians in 
,JJritiBb Guius.· as affected by the latest developmeDtil in British GuiaDa. 
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toDd will Government be pleased to make a statement to the House in con-
nection with this threat to the rights of Indians as citizens in British 
Guiana? 

•. a. I. Baipai: The Honourable Member's attention is invited to t.h. 
answer given by me to Pandit Hirday Nath Kunzru's question No. 146 and 
the connected supplement aries asked on the 6th February, 1928. The only 
subsequent development of which Government are aware is the report ill 
the Press that a. Bill has been introduced in the House of Commons em· 
powering His Majesty's Government to alter the constitution of Britis1l 
Guiana by Order in Council. The Government of India propose to consul' 
in the matter the Standing Emigra.t.ion Commit·t.ee of the Indian Legislature 
at an early da.te. 

EDUCATION 01" lLLrrBRATE SOLDIERS AND OFFICERS IN THE Amrtt. 
505. *lIr. Mukhtar Singh: (a) Will the Government be pleased toO 

statl: tht" arrangement!; for t.he education of iIIiterat.e soldiers and oftiePN 
who join the Anny? 

(b) Up to wha.t standard is the education given? 

(c) What steps are taken to see that the literacy is continued? 
(d) Is there any library kept in the Army from which the soldiers e&rl 

take books on loan for study? 

(€) Are there an,'" rules for the prohibition of literature, ;.1:., books, 
peri'ldicals, etc., being brought into the Army? If so, will the Government 
be pleased to state the rules made for this purpose and further sta~e how 
thes .. rules are enforced? 

Kr. G. JI. Young: (a) Education is compulsory in the ranks of the 
Amly and forms an integral part of military t,raining. Illiterate persons 
cannot join the Army as officers. 

(b) The "Special" Certificate Examination, the standard of which may 
be taken as equivalent to that ot the Matriculation Examination. 

(c) The ilitar~  authorities take no steps in this direction, as they ..... 
not responsible for a man's education after he has left the Army. . 

(d) Units are given an educational training grant from which books ca.n 
be r ~e  

(e) There are 11(; s ~  rules. Tbp second part of the question doe. 
not arise. . 

LISTS OI"'·PEBIODICALS A.ND NEWSPAPERS ALf.QWED IN THE ARMy. 
506. *JIr. Jlukhtar Singh: (a) Is there any list of periodicals and new. 

papers issued in the Army stating that only three periodicals and newspapen 
can be allowed to enter into the Army? If' so, will the Government be 
le~se  to. state if this rule applies only in the case of British tmits or oDJ.y 

Indlan llmts? If the rule does not apply to the British units, wilJ the. 
Government be pleased to state the reason for this distinction? 

(b) Will the Govemment be pleased to place on the table a ccpy of t ... 
list. of periodicals and newsl'apel'tOJ that are allowed in the Anny? 
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(0) Is such a list only advisory and suggestive or are the soldiers IUld 
officers prohibited from get.ting any other periodicals and newspapers not 
mentioned in the list? 

1If. Q. M. YOQDI: (a) The answer to the fint part·of 't;he question is iIa 
the negative. There is no rule preventing ~e circulation of any new. 
paper or periodical in the Indian Army. 

(b) No, Sir, as there is no newspaper or periodical which is not a.llowett. . , 

(0) Does not arise. 

, StT1'1>LY 'OF WATER TO PASSENGERS AT BABBILLY JUNCTION, EAST INDW 
RAILWAY, BY THE SEVA SAltIITI, BABEJLLY. 

!iR8. "'Mr. Mukhtar Singh: (Q) Is. it a fact that the SeVII. Samiti, Ba.reilly. 
used to supply water to the passengers during the hot weather at the 
Bareilly East Indian Railway station till 19261 

(b) Is it a fact that the railwa.y authorities were not contributing any-
thing towards the expenditure involved by the said Beva S8mlti? 

(e) Is it a fact tha.t the expenditure during the season put at a modest 
estimate was not less than Rs. 5001 

(d) Is it Ii fact that the railway authorities stopped by order the supply-
ing of wat,er to passengers by the said Seva Rltmiti in 1927 and since then 
the arrangement is discontinued? 

,"(e) If the answer to question No. (d) is in the affirmative, will the 
GOvernment be pleased to statil t.he reasons for issuing such an order? 

([tWill tbe GovE'rnmE'nt be pleasE'd to state the policy of the Gov-
ernment in this behalf? • • 
, (g) How muny watermen have lI'nce been appointE'd at the Bareilly 
Juncti()]] sinee the permiRsion hss been withheld? -

(h) Will t.hE' Government be pleased to Rt,ate if they are willing to 
consider the a.lvi!'Rbility of giving permission again to thE' Spva Samiti to 
render this sE'rvice to tbe passengers? 

(I) Are there other stations where the permission of supplying wat.H J8 
given to i,he Beva Samities?' If so. will the Government be pleased to 
,state the conditions under which it is granted? 

en Have Government issued t ~  circular in this connection sotbat .. 
unifonn practice may be mainta,ined on all t,he State-managed Railways? 

Xr. A. A. L. Parsons: (a) toO (e) and (g). Government bllv(' no infonna-
tiun. . 

(I) Ilnd (h). Goyemment are not prepared to encourage the supply of 
water at sta.tions by private Rssocia.tions. But since the Honourable Mem-
ber's questio.ns suggest t.hat the Railway's arrangements for the supply 
of drinking watE'r at Bareil1y may need looking into, I am asking tbe Agent 
t.o -4ee ,,'bethel any action is necessary. 
. (I) Pennission to supply water at certain stations was sHowed to' the 
ScVll Sftmiti in the ,vear 1922, but the Government have no information 
~ ~it reB nt ositi~n in tbis regard or as to the <.'Ol1d.itions attached. 

(j) Ne.· . 
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'I'm!: NAZUL OJl'FICE OF THE DELHI PRoVINCB. 

539. *JIr. Jlukhtar Singh: (a) Will the Government be pleased to 
st.nte since when the Nazul Office has been separately established Rnd 
"tDnintained in the Delhi Province? Will the Government be further 
pleased to state the circuID'Stances under which the nec(;l;sity of running a 
separate office and a department was tt'lt? 

(b) Ii! it a fact that all the responsible posts such as those of the Nnzul 
. Officer, Nazul Superintendent, Nazul Tllhsildnr and Nazul Girduwnr ILre 
held by Muslims? If the answer be in the affirmative, wi.! t.he Govern-
ment be pleased to state its reasons for doing so? 

(e) Will the Government be pleased to state the numbf)r of patwaris 
working under the Nazul Officer in Delli? How many of them are 
Muslims? 

ENCBOAClDIBNT BY THB MlTSLIM INHABITANTS ON THE NAZUL L.ums IN 
DELRI. 

540. *lIr. Jlukh\ar Singh: Is it a fact tbat Nazul lands have been. ~n-
. croached upon in Delhi by the Muslim inhabitants nt severn I plnces lind 
e&pecially in Kisbanganj and no action has so far been taken in the matter? 
Are the Government prepared to make an enquiry into the matter at aD 
early d9te and remove this complaint? 

HEAD CLERK OF THE NAZlJ'L OFFIOE, DELHI. 

541. *JIr. Jlukhw Singh: (a) Is it 8 fact thnt a heRd clerk was 
appointed in the Nazul Office, Delhi, in 1926 from outside ignoring al1 the 
clerks employed in the Office? If so, will the Government be pll'R!'ed tn 
state the special qualifications found in this gentleman on account of 
which he has been so exceptionally treated 1 

(b) Is it a fact that the said gentleman had no previous experience of 
the revenue work? 

·(e) Was this post advertised and applications invited an·d candidates 
selected for it? If not, why such n procedure wns aqopted? 

(d) Is it a fact that again in 1928, the said gentleman was promoted to 
the post of Superintendent of Nazul? 

Mr. G. S. Ba1pai: With your permissicn, Sir, I propose to answer 
<i.ucstivns NOd. 539, 540 and 541 together. 

Tha information asked for by the Honourable Member is ~in  collected 
and will be. supplied to the Honourable Member in due course. 

UN STARRED QUESTIONS AND ANSWERS. 

GRANT OF A SPRCU.!.. AT.WWANCE m Lnm 011' TJnl OV1!!'lQRA!J Au.olUNOJI 
TO lNnrAN l ll l ~ OF THE SOUTH INDIAN RAILWAY'. 

440. JlT. V. V. loglah: Will Government please state: 
(a) Whetber when tbe poticv of entertaining- IndiAns I1R offil'eTII in 

the Sout,b Indian RailwRv WRR lni~ ~o  thE! lJnme Honrd 
of Directors of that Railway in 1916 resolved that it·· W8I 
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undelliraule .that any diEltinction should bemadc in the matter 
of pay ,between InQjaos and Europeans 'who were to be em-
ployed in the same ra ~  

(b) Whether in consequence thereof t ~ Indian officeri were placed 
in the same grades and drew the same scales of pay as E'uro-"., r~ i~ s a~  a~ tl ~ ~ ~ ~tan ar  o ~ otion to look 

': (co)·Whether ,after G'Vel'Sells /.atid ... "oce wd: B ln ~ iii; 1920 to 
,·w; :, 'J!}uropeilnofficergj-tfitdtulMtion of the t~ -  a'siinilitt SlIm 

to n i~ l  officers already in servrcewsS':considered' antt -",htf< 
"ther the Board ruled ,in 1922 that similar special 'allowances 
: sbould be sanctioned .,the case of such 111dian ofIice1'8? :.-! 

(d) Whether the Indian officers drew such allowances in consequenc6 
thereof even with ret~~e i ~ ~ ~ e ate from 
which t.bt overseas allo a~ e was sanctioned ,to EuropellQ 
office1'8 ? 

(6) Whether on or about February, 1926, the Railway Board in SBDC-
'tioning the extension to officers in thelSouth Indian Railway of 
what is generally" known 8S the Lee Concessions specificalty 
ordered that existing incumbents of Asiatic domicile should 
be allowed to continue to draw thesoales of pay that they were 
drawing? I: 

(f) et ~r the concerned, qfficers benefitecJ by ~el e ~e~  

(g)'Vhetber at that time there were.(.nly fom such officers and the 
'amount invohted is not appreeiable' ' 

(h) Whether similar aHowanees have not· already been allowed in the 
• ' case of such officers in other Hailway systems? and ' 

(i) Whether the Railway Board intend to sanction the allowances • 
to the four officers 'I ~ . 

Mr. A. A. L. Parsons: (a) and (b). Government have not been able to 
identify the resolution to which the Honourable Member alludes, but at; 
the time of thl' introduction of overseas allowance in 1920, there was no 
distinction between Indian and European officers employed in the saine 
grade. ' 

(e) When OVE'rseas aIlowRllce., was introduced in 1920, the Board of 
Direct')rB of the South Indian Railway decided that Indiaa offict'rs lhenin 
employ should not be Riven; ,overseas ,allowance but should be given a 
special allowance equivalent to overseas allowance which would cease on 
prom:»tion to f.I. higher grade, 

(d) Government understand that this was the case. 
(e) Y('s. This, how(ver. did not override the condition that the special 

anowBnce, which had been granted to Indian officers in employ when 
oversegy allowance WP.'i introduced wo-old' cease on promotion to a higher-
grade. 

(f) Government have no reason to believe that ~ e  decision has not been 
orre ~l  applied by the South Indian Railway Administration. 

(g) Government ar J not aware of the actual number of officers who were 
granted the special allowance when overseas allowance w,as introdllCed in 
1920. 
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. (h) The ono ra l~ Member is referred to relllies 
February. 1927, to Mr S. Shesha Iyengar's questions 
in which the position w.as fully explained. 

(i) Government cannot. intervene. 

[26TH MAR. 192t1. 

¢ven on the 2nd 
Noo. 254 and 255 

REMOVAL OJ' TIIB IlIrIPOBT DUTY ON SULPBATlil 01' COPPBR. 

441. Sir Walw WUlIcm: (a) Will Government please state .whether it 
is a fact that almost the whole of the sulphate of copper imported into India 
is used for spraying rubber trees? 

(II) If the ILIlIIwer is in the affirmative. have they considered the advis-
ability of trlLllllfening sulphate of copper to the list of free imports? U 
not, are they prepared to do so? 

The HODourable Sir fIeoIge BaIDr: Government are not in a positiOll 
'0 stat.e whether almost the whole of the SUlphate of copper imported into 
India is used for spraying rubber trees. The question of removing the 
import 4ut.y on this article will be considered on the receipt of the Report 
of the &:yaJ. Commission on Agriculture which is examining the general 
question of tariff concessions in aid of agriculture. 

PAY ~  PRoSPa:lTS 01' TIIB CLuICAL STAFF 01' THB GoVlIBlfIIBNT 01' 

INDIA PaBss. DBLJII. 

442. Kr .•. 11. lCllbi: (4) Will the Government be pleased to state if t ~  
'received a memorial dated 10th August, 1925, from the clerical staff of the 
· Government of India Press, Delhi, regarding their low pay and prospects 
· .and, if so, what action was taken thereon to redress the grievances set forth 
: in the memorial? to 

~ Is it a fact that a reorganisation of the establishment of the Gov-
ernment of India Press. Delhi, was sanctioned by the Government in March 
or April 1927, and, if so, will the Government be pleased to state if any 
action was taken to ameliorate the conditions of service of the clerical 
.taft? 
. (e) Is it a fact that before the revislon the upper scale in that Press W88 
Bs. 44-3-110, but in the reorganisation it was changed to Rs. 60-3-1051 
If so, will the Government be pleased to state in what manner the long-
IIervice clerks drawing over Rs. 60 per mensem have been benefited and 
· also state the reason for reducing the maximum of the scale? 

. The Honourable Sir Bhupendra HaUl Jlika: (a) Yes. The memoriaJ 
was considered and the pay of the clerical staff was revised. 

(b) The answer to both parts is in the affinnative . 

. (c) The answer in the affirma.tive. The prospects of the men dra.w-
ing over Rs. 60 p.m. in the scale of Rs. 44-3-110 were improved by the 
mcrease in the number of higher clerical posts. The rates of pay were fixed 
~it  reference to the nature of work and local conditions. 
'. . 

APPLICATlON OF TRB SCALBS 01' PAY OJ' TBJ: STAFF IN TBlI: GoVlDBNllPT 

OJ' INDIA PRESS, CALCUTTA, TO TIIB STAFJ' OJ' TBlI: GoVllltNMBMT 0.-
. :.' ; IJroIA PRBSS, DBLJri. . 

I' «S. 1lr. N. 11. losb.l: (a) Is it & fact that up to March, 1923, t e~
ernment of India Press, Delhi, was a branch of the Oalcutta Presl and 
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that the clerical scales in both the Presses were one and the same? If BO, 
will the Government be pleased to state why better scales of pay were intro-
d1lced in the Calcutta Press in 1926 and why these scales were not applied 
to the Delhi Press st8ft? 
(b) Is it a fact that in t·he general reorganisation of the Government of 

IJadia. Preases in 1920 the clerical scales for both the Delhi and Calcutta 
Preil6es were equal? If so, wh) hail differential treatment been accorded 
to the Delhi staff in the latest revision? 

(0) Is it a fact that in the Calcutta l'roNs revision in 1925 the initial pay 
of the clerical st8ft was fixed after taking into account put service or .(() 
"er cent. increase of pay, whichever W8f; less? If so, why was not the 
same plX:cedure adopted in the case of the Delhi Press clerical staff? 

(d) Is it a fact that the pay of the industrial st8ft such as 8ectiOll 
Holders, Readers, etc., and the piece rates for operatives are equal ill 
-both the Calcutta and Delhi Presses'J If 80, what is the reason for differ-
entiating in the pay of the clerical staff in the two Presses? 

(6) Will the Government be pleased to state why the scale of pay Of .... 
General F'oreman WRS reduced from Rs. 200-10-300 to Rs. 175-10-_ 
1Uld the charge allowance attached to the post of Head Read8l' withdrawn? 

The Honourable Sir BhupeDdra _.th Kika: (4) Yes. Revised scale!! 
of pay were sanctioned for the Calcutta Preas to suit local eonditioDB but 
~-ere not extended to the Delhi Press as the conditions there are different. 

(b) 'rhe answer to till! first part is ill the affinnative. As regards the 
·lIecond part tho Honounble Member is referred to the reply given to pan 
(a) abu,-e 

(1'1 Yes. The reply to the second part. is the same as that to the second 
part of (b) abovp.. • 

(d) The pay of sOl11e of the industrial st8ft and the piece rates are the 
lI&lne in the Calcutta and Delhi Presses. Strictly spea.king, the Delhi rate. 
in these cases should be so e~- at lower than the Calcutta rates and the 
point will be kept in view in connection with any future revisions of these 
~t es  

(e) The scale {\f pay of the General }'oreman was reduced on account of 
the decrease in his duties and responsibilities due to the creation of a new 
~t of Assistant Manager. The incumbent of the·post was however given 
a personal pay to safeguard him from any 10s8. The charge allowance of 
the Head Reader has not so far been withdrawn from the present incumbent 
of the post but wiII be withdrawn when the post falls vacant. as it is consi-
dered that the rate of pay sanctioned for the post is adequate for the duties 
and responsibilitiee attal·hing to it. 

: SLAUGIlTBB OJ' Cows AND BULWCD roB MlLITARY·RlIQtJlBBJION'1'S. 

444. Mr. Siddheswar Sinha: Will the Government be pleased to stste 
. $he' number of (1) oxen, (2) cows, (3) buffaloes, (4) calves slaughtered for 
military food during the last three financial years? 

Mr. G .•. -"YDUDg: Approximately 63,760 cow9and 26,600 bullocks are 
killed €very year for military requirements. As has often been explained 

e or~  11<" calves and' DG buffaloes are slaughtered in military butcheries: 
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~ l  9!" TBlt; s~~  REGA.RDmO THE BACKWARD ~  011' 

I' r,:, B~ .um ~~~  ~  

445. Kr. Siddheawu'1HDha: Will the Government be -pleased to atitte 
reasous for not giving effect to the Resolution passed by the Legisl4tiv,e 
Assembly last year regarding the backward tracts of B,ihar, and ri~sa  

~  _"T1:ie no r a l~ lIr. J. Ore!ar: The Hon:mr.lble M()mber is l'eferre<t,to 
the reply which \HIS i ~en by Sir Alexand6r Muddiman to his starred quos.:. 
tiouN,-,. 885 on tl1f' 12th March, 1927: ,10 ,- '" '  , ", i, ,i", I .. : 

';'1' Ii' 

~  ~  '''''10' t • '':'J ., ~  . 

- o~ ~  SuRVEY 01' INDIA PABTIBS IN BIlIAB ,.4.NP Ql\l!!lSA. 

. ~  lIi. StdcJlleswar 'Sinha: (a) nave the Gbvernment reeeived any 
eon;tplaints thllt, men sent ()'tn'in certain districts of Bihilr and ri~ B hy 
t ~ - r e  6f India Department areunneceBsarHy hartisl>ing people? ,If the 
reply be in the a,ffirma'tlve, will the Government be pleased to stnte the ~tell  
taken or intended to be taken to remedy ''this? If the reply be in the 
negative, will they be pleased to enquire? 

.. (b) Are the-Government aware that h-ees belonging to private indivi-
duals are cut down by these mim and no 'price paid for them? 

Mr. 'G. S. Bajpai: (a) anflr"(b'). e o ~nt .of India a~ no in-
fonnation as to eny such complaints having been made. They have con-
sulted both the Local Government and the Surveyor General, but neither 
of those authorities is aware of any such complaints. 

~  OUT BY THE EXECUTIVE OJl'll'lCER OF SABATBU OF CA'!Io'"TONMENT 

LANDS WITlIOUT OBTAINING WRITTEN LEASES FROM THE LESSEBf.. 

447. Pandit Thakur Daa Bhargava: (12) Is it necessary to obtain writt,.n 
leases from the lessees of Cantonment lands under the rules on the subject? 

(b> Is it a fact that the Executive Officer of Sabathu has I:ased out 
lands without obtaining written leases and the lessees have erected structures 
even on the land so leased? 

JIr. G. lI. Young: Il'rOpOBe to answer qUeRtions Nos. 447 and 449 
togeth{.r. 

• I ,am making enqu,jric(' and will' let the Honourable Member know the 
resnIt as lIOOIl as pOBsib h 

Co¥PLAllft'8 AGAINST THE ExEouTIvE 01!'ll'JCEB 011' SABATBU CABTO!UIENT. 

448. Pandlt"J.'ha1mr Das Bhargava: (a) Is it a fact tbat many eomplBint" 
have been received against the conduct of the Executive Officer of Sabnthu 
and some ri~ an es against that officer were brought to the notice' of tho 
Deputy Inspecting Officer? 

(b) If the answer is in the affirmative, what action has heen taken aga_ 
the said officer if the complaints were found to be well founded? 

.1'. Q ••• Ycnmg: I am a in~ enQuiries and will let the Honourable 
Member know the result as BOOn as possible. 
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I.:usmG OUT OJ' CAliTONJlDT LAlfD :pi SAB.A!l'IlUTO L. ~B  
WITHOUT OBTADmITG ANY WBI'l'TD LEASE I'BOX BDl. 

+449. Pandit Thakur Daa Bharpva: Is it a fact that Cantonment land 
in Saba:thu has been given to L. Raghubardas, son of J amnadas, without 
obtaining any written lease and without any consideration for the lease? 

. ~  

CoNS'l'aUCTION OF THE PROPOSED BlIIWANI-RoHTAK RAILWAY. 

450. P&Ddit Thakur Daa Bharga'l&: By wha.t time will the construction 
of the proposed Bhiwani-Rohtak Rdilway begin and how long will it take 
to 6nillh it? 

lIr. A. A. L. ParsoDS: It is hoped to commence construction next cold 
weather and complete the line by December 1929. 

ACTION TAKEN ON THE TAKIFF BOARD REPORT ON THE TEXTILE IND'USTRY. 

451. Plaldit!fta.tur Daa Bhargava: Do the Govemment propose to take 
any action in pursuance of the recommendations of the Tariff Board Report 
(;n t.he Textile Industry? . 

The Honourable Sir George Rainy: As the Honourable Member is n() 
doubt aware, tho:: Government of India ha.ve already given effect to the 
re o ~n atil ll  which they have been able to accept. They have aIs(} 
brought to the notice of the Government of Bo a~  the recommendations 
with which the I.ocal Government are ooncerned. There remains therefore 
no further action for the Government of India to take . 

• 
OPENING OF THE RAILWAY FROX" lIAPUR TO LUXAR. •  • 

452. lIr. Kukhtar SIngh: Will the Government be pleased to stat ~ 

to when it is likely to open the Railways from Hapur to Luxar? Up to 
what stage the proposal for taking up the construction of this line has 
been reached? 

IIr. A. A. L. Parsons: It has been found that an alternative alignment 
from Gurmakhtesar, with a branch from Meerut, will fit. in better with 
other railway projects to the south. The report and estimates are expect-
ed shortly and will be examined as soon as they are received. 

THE ClLumPUR BIJNORE RAILWAY. 

453. lIr. lIukhta.r Singh: (a) Will the Government be rleased to state 
by what time the Chandpur and Bijnore Railway line is likely to be taken 
up? 

(b) Is it a fact tha.t t ~ Bijnore Railway stat.ion has been proposed to bE' 
constructed at about 2 miles away from the city of Bijnore? 

(c) If it is so, have the Government taken into consideration the 
difficulties and inconveniences of the passengers by constructing the rail-
way station at such a grea.t dist!\oDce from the city? 

(d) Have the Government. taken into consideration the motor traffic 
in the Bijnore district and that if the railway station is bunt at such a 
long diatimee the income of the l'8l1ways will be considerably curtailed? 

t For answer to this question, 311' answer to question No. 447. 



1860 LIlGIBLATlV. A.8BBKBLY. [2&tu Mu. 1 •. 

Mr. A. A. L. PUIOIUI: (4) to (d). The information is being obtained and 
will he supplied to the Honourable Member on reoeipt. 

PuBclusIl OJ' ENVBLOPII-JUXING MAOlUNBS J'OB TJDI GoVllBNJQHT OJ' 
INDIA bliss AT ALIGA.B1I. 

454. Paadi' 'lhak1Ir Du Bbarpva: ~  Is it a fact that four envelope-
makingmachinea were ordered far the Government PleBS at Aligarh 
(formerly the Postal Press) in 1922 at a coat of Rs. 55,0001 

(b ) Were these machines not used till the end of 1926? 
(e) If the answer is in the affirmative, will the Government please 

state why these machines were purchased long before they were actually 
required 1 

(d) Is it a fact that these orders were prematurely placed in the intereit 
of the British manufacturers of these machines 1 

(6) Has any machine out of these four been disposed of? If so, when 
and at what price and why? 

'l"'.De Honourable Sir Bhupendr& 1fath JIltr&: (4) Yes. 
(b) Yes. 
(e) The machines could not be used earlier owing to the delay in the 

(!omp]E;tion of the building in which they were to be installed. 
(d) Nc. 
(6) No. 

" PURCHASE OJ' FOLDING, PJlBI'OBATING, BOOK-SIIWlNG AND MONOT YPII 
CASTING MACHlNBS FOB THE GOVIIBNIIENT OJ' INDIA PaES AT 
ALIGARH. 

455. Pudi' ".l"haJmr Du Bbargava: 1. Is it a fact that a folding machine 
·was purchased ;for the Government Press at Aligwb in 1928 for 
~lo t Rs. 7,000 but the same was not used and was subsequently disposed 
of after few years 1 

2. (a) Is it a fact. tha.t a perforating machine was purchased for the 
:said Press in 1920 for about Rs. 2.000, but it is still lying idle 1 

(b) Will the Government be pleased to state why this perforating 
machine was purchased when no use could be made of it for 7 or 8 years? 

3. (a) Is it a. fact that a book-sewing machine was also purchased for 
that Press in 1921 at a. cost of Rs. 5,0001 

(b) If so, is it a. fact that the machine was not unpacked till 19251 
(e) If the answer to the two previous questions iI in the aftirmative, 

-will the Government state why this machine was purcba.sed four years in 
:advance of the requirements 1 

4. (a) Is it a. fact that a monotype casting machine was ordered for 
the same Press in 1924 a.t a cost of Rs. 11,0001 

(b) For what purpose was this machine purchased? 
(0) Was it used in the Aligarh Pre81l1 If sO, for how long? 
(d) Is it a fact· that the machine has been disposed of .. being not; 

'l'equired 1 
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The Boaourable Bir Bh1lPf:Ddra.8th Jlttra: 1. Yes: the machine was 

brought into URe in 1926 but as it was found that better. use could be made 
·of it. at the Delhi Press it has since been transferred to Delhi. 

2. (a) Yeco, but the possibility of transferring it to another press is being 
·considt!l'fd. . 

(b) The perforating machine was ordered for anticipated work at a time 
when the capabilities of the Rotary machines for perforating w('.re not fully 
l'e8liz ~  . 

8. (aj YOI!. 

(b) Yes. 
(c) The Honourable Member is referred to the reply given by me to part 

·(c) of his question No. 451. 
4. (al Ye3. 
(b) For tha I,rinting of Telephone Directories for the Post and Tele-

l;l'sph Department. 
(c) and (d). No. The printing work referred to in (b) above was 

transfclTea to th-:, Govenlment of India Press, Delhi, and the machine was 
also tram,ferred to that Press. . 

EDUCATIONAL QUALIFICATIONS OJ' TJIB As8JsTAl!IT liAlrAGBB AND HBA.D 
CLJnm OF THE GoVDNlONT OJ' lIma PBBss AT .ALIG.ABII. 

456. Pandlt 'l"halmr D88 Bhargava: (a) Is it a fact that the Manager of 
the Government Press, Aligarh, holds charge of the Postal Workshop as 
Superjptendent in addition to his own duties? 

(b) Is it a fact that the Manager finds little time to attend ~ the • 
Press business and has to devote most of his time to the Workshop and 
his Head Clerk and Assistant Manager practica.lly run the Press? 

(cf What are the educational qualifications of the ABBistant Manager 
and the Head Clerk? 

The Bonourable Sir Bhupendra B'&th JOn: (a) Yes. 

(b) No. All administrative duties except those of a purely routine 
·nature are attend€.d to by the Manager himself. The Head Clerk has 
nothing to do with the management of the Press. 

(r) The Assistant Manager has practical printing experience of 25 yean. 
"The Head Clerk has clerical experience of 22 years. 

SALB OJ' W A.STB PA.PBB. AT THE GoVlmNllBNT OJ' INDIA. PREss AT ALIGAlt.B.. 

457. Pandlt '.l"hakur Das Bhargava: (a) Will the Government be pleased 
to sta,te if any tenders are invited in the Aligarh Press for the sale of waate 
paper? 

(b) Is it a fact that in 1926 a contract was entered into with a firm 
lor the sale of waste paper at the rate of Rs. 1-9-0 per maund? 

(0) If the answer is in the affirmative, will the Government be pleased 
to state if it is a fact that 2,000 maunds of waste paper was sold to a 
Lucknow firm for Rs. 600 only instead of at Ute rate of Rs. 1-9-0 per 
maund? If so, why? 
'! 02 
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'!'he B ~ e Slr BhllptDdra .atIL 1IItn:(.a) Yes. 
(b) Yes. 
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(e) A quantity of rain sodden and dirty paper, much less than 2,000 
maunds in weight, which had been lying in the Press for some time was 
sold for Rs. 500. 

DISSATISFACTION AMONG THE HINDU EMPLoYEES OF THE GOVERNMENT OJ' 
INDIA PREss AT .Ar..rGARH. 

458. Pandit '!'hakur Das Bhargava: (a) Is it a fact that there is great. 
dissatisfaction among the Hindu employees of the Aligarh Press on account 
of the unfair treatment in the matter of departmental promotions meted 
out to the Hindu employees by the Head Clerk snd the Assistant Manager? 

(b) Is it a fact that the Controller of Printing, Stationery and Stamps, 
brought. the fact of the existence of discontent to the notice of the-
Government in his last inspection note? 

(c) Is it & fact that the Manager of the Press has passed ad' order to 
the effect that 50 per cent. of the appointments in the clerical establish-
med must be held by Moslems? If so, are the orders in conformity with 
Government instructions? 

'!'he BonDarablelJir Bhupendra Bath. Mlitra: (a) No such complaint has 
been received from the Hindu employees of the Aligarh Pren-. As a. matter 
of fact depa.rtm'3ntal promotions a~ made entirely by the Manager and not 
by the Head: Clerk or the Assistant Manager. 

(b) The Conil'(Jller mentioned that the employees of the Press wished to 
s l ni~ petitions ir~t to him but were informed that their petitionA would 
be duly ('onsidered if submitted in wri;tiJ?g through the Manager. 

(c) The answer to the first part of the il~~tion is'in the negative. The 
second part of the question does not therefore arise. 

CoNSTRUCTION OJ' A STOlIJrl DaAlNAGE CHANNEL NEAR THE LAHORE 
RAILWAY STATION. 

459. Mr. Abdul Baye: (a) Will thE Government please say whe-
ther the North Western Railway intend to make any storm drainage 
channel somewhere near the Lahore railway station Rnd throw it into 
Cbbota Ravi known as NaZa? .. 

(b) Is it a fact that the proposed channel will run through the l'&pidly 
growing new Abadi of the Civil Station in the areas of suburbs of Lahore 
known as Naulakha Bela, Basti Ram, Cbah Miran, etc.? 

(c) Is it a fact that the course for the proposed channel has been 
changed several times during the last 2 or 3 years? 

(d) Is it a fact that these changes of zigzag nature have mostly cut 
up several estates and lands of various proprietors into triangles and suen 
small plots which are entirely useless to the proprietors? 

(e) Has the Government considered that the construction of such 
a drainage channel through these area& will be a menace· to health and 
safety of the public resliding in these areas? 

(f) Has the Public Health Department of the Punjab Government been 
consulted on the point? If not, why not? . 



UNSTARRED QUESTIONS AND .ulewas. ~e  

(g) Is it a fact that no notice for the proposed acquisition was e". 
gi"en to the proprietors and that it is also ro ~e  to t~e P ses~ of 
land immedia.tely on the lath March, 1928, Wlthout gl'Vlng any tune to 
-the proprietors to submit their objections? ~ 

Mr. A. A. L. PUIOIII: (a) to (g). The information is being obtained ad 
will be supplied to the Honourable Member on receipt . 

.ACCIDENT TO MR. K..Alism Ra, MAn. CLEBX OF THE PEsHAWAR HEAD POST 
OFFICB, WBlLE BSOOB'l'ING MAlLS. 

460. Mr. lIukhtar BlDgh: ('a) Is it a. fact that according to. the order& 
of the Director General of Posts and Telegraphs, postal clerks are for-
bidden from escorting mails from and to railway stations? 

(b) Is it a fact that in defiance of the said orders mail clerks are still 
required to escort mails in Peshawar Head Post Oftice? 

('0-) Is it a fact that Mr. Kanshi Ram, mail clerk, met with an accident 
while escorting mails? 

(d) Is it a fact that the said Mr. Kanshi Ram is on sick leave since the 
date of the accident? 

(e) Will the Government be pleased to state if the accident which befell 
Mr. Kanshi Ram was reported )3y the Postmaster, Peshawal', to the Post-
master General and if not, why not? 

Mr. H. A. Sams: (a) The fact is not; as stated. The order of the 
Director-GeneraL dated 15th February, 1926, is to the effect that. fn order 
to avoid My pORsibility (.f dispute about the responsibilities of a mail con-
tractlfr, clerks of the Department, in the absence of any special provision in 
the contract to the contrary, should not be deputed to accompany the mails 
in vehlcles belonging to!l contractor. • • 

(b), (e), (d) and (e). Information is being collected and will be furnished 
·to the Honourable MembH in due course. 

MESSAGES FROM THE COU:NCIL OF STATE. 

Secretary of \he .Assembly: Sir, the following Messages ha.ve been received 
from the Council of State: , 

1. "I am directed to inform you .that the Council of State have, at their meeting 
held on the 22nd March 1928, aogreed without any amendments to the following Bill. 
·which were passed by the Legislative Assembly on the 19th aud 21st March 1928:-

A Bill to fix the duty on salt. manufactured in, or imported by land into; certain 
parts of British India, to fix maximum rates of poetage under the Indian 
Post Office Act, 1898, further to amend the Indian Paper Currency. Act, 
1923, and to fix rates of income-tax. 

A Bill further to amend the Indian Merchant Shipping Act, 1923, in order to 
vest in the Governor General in Council the contNl of matter. covered by 
that Act. 

A Bill further to amend the Indian Tariff Act., 1894, for certain purposes . 
. A Bill to provide for the modification of certain· import. duti811 relating to the 

protection of the .teel indaatry in Britiah India." 
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2. "In accordance ,nth Rule 36(1) of the Indian Legislative Rules, I am direciecl 

to inform you that the unendments made by the Legislative .Aaeembly in the Bill 
further to amend the Indian Territorial Force Act, 1920, for certain purpoaes, and th .. 
Bill further to amend the Auxiliary Force Act, 19m, for certain purposes, were taken 
into conaideration by the CoUncil of State at their meeting held 011 the 22nd March 
1928, aud that the Council have agreed to tlie amendments." 

ELECTION OF THE STANDING FINANCE COMMITTEE. 

JIr. President: ~ Assembly will now proceed to elect Members not 
exceeding fourteen in number to serve on the Standing Finance Commit-
tee for the financial year 1928-29. There are 21 candidates whose names 
are printed on the ballot papers which ~ll now be supplied to Honourable 
Members in the order in wlt!.ch I call them. 

The following Members ha.ve withdrawn their candidature: 
Kumar Gllnganand Sinha. 
Pandit Nilakantha. Das. 
Mr. S. C. Mitra. 
Mr. Amar Nath Dutt. 

I understand ether Members have also withdrawn their candidatures._ 
"ill. : 

Pandit Thakur Das Bhargava, ... 
Mr. Vidya Sagar Pandya, and 
·Mr. MukhtarSingh. 

lPi~ leaves 14 to be elected. As the number to be elected corresponds to-. 
the number required, I declare the following 14 ·candidates duly elected: 

Nawab Sir Sahibzada Abdul Qaiyum. 
Sardar Gulab Singh. 
l\lr. Muhammad IE'mail Khan. 
Mr. Sarabhai N. Hajj. 
The Revd. J. C. Chatterjee. 
Mian Muhammad Shah Nawaz. 
Mr. Gaya Prasad Singh. 
Mr. G. Sarvothaln Rao. 
Haji Chaudhury Muhammad Ismail Khan. 
Ml-. S. C_ Mukherjee. 
Sir Darcy Lindsay. 
Mr. 4rthul Moort'. 
Mr. G. D. Birlu. 
Rai Sahib HarbUas Sarda. 



ELECTION OF 'l'RE PUBLIC ACCOUNTS COMMITTEE. 
Ill. PrllldeD': NOl1·ofticia.l Members of the Assembly will now proceed 

to elect four members to serve on the Committee on Public Accounts in 
place of the four members, who have retired in accordance with sub-rule-
(4)0£ rule 51 of the Indian Legislative Rules. There are 8 candidates. 
whose names are printe.l on the ballot papers which will now be supplied 
to Honourable Members in the order in which I call them. 

(The ballot was then taken.) 

'PHE LAND ACQUISITION (AMENDMENT) BILL. 
Ilr .•. O. Kelkar (Bombay Central Division: Non-Muhammadan Rural) = 

Sir, I rise to move for leave to withdraw the Bill to amend the Land 
Acquisition Act, 1894, for certain pUl'poses. 

The reason for my making this motion is obvious. if I may use a term 
or phrase which has obtained a certain currency and even notoriety in the. 
present Session. If by making this motion. however. I had rea.1ly intended 
to withdraw the Bill altogether and to drop it. then I need not have come 
to this House even with this motion. Out of sight. out of mind. is a verr 
good 'maxim. but the Bill is not out of my mind. it can never be out of 
~ mind, and I do not want to put it out of sight either of this House. 

I do not owe an explanation in withd.r8.wing this Bill to this House bu' 
I certainly owe one to those who collaborated with me in drawing up 
this Bill and also to those people outside this Assembly in whose interest 
the Bill . waS originally introduced. and therefore I hope you will bear with 
me for two or three minutes while I just put my reasons for withdrawing 
the Bill before you. 

I do not mean to drop the Bill altogether but in fact to introduce it in 
an altered shape and form at the next Sewon in Simla. But I do not 
know ·whether thIS Assembly Session is' going to be prorogued or simpl, 
adjourned. and I think I have learnt a lesson from the fate of the ~r  • 
Bank Bill. If I want to introduce my Bill again at the next Session. I 
shall certainly have to ask for leave to withdraw this Bill and therefore 
I have decided to follow that wise course. My Bill W88 of course oon-
tentious a.nd therefore I myself made that motion to send the Bill out for 
eliciting opinions. The opinions have now been received. I ha.ve carefully 
read those opinions. I admit they are very illuminating. but of course for 
my purpose they are not all equally favourable. 

The Bill. Sir. it will be noticed. consists of three parts. I did wan' 
to secure three objects by the Bill-first of all. the subjection of scheme .. 
of land acquisition to the control of the Legislatures; secondly, the institu-
tion of arbitration boards for assessing compensation; and thirdly. measure. 
of equity f01' the benefit of persons who are deprived of land under the 
operation of the Land Acquisition Act. Now by making an analysis of 
the opinions I find that there is the strongest opposition appearing in those 
opinions to the first. namely. legislative control of land acquisition schemes. 
Of courae I am impressed with the administrative difficulties pointed out 
in the opinions. However I retain my conviction that in very big schemes 
of land acquisition which threaten to wipe whole villages out of existence 
certainly the Legislative Councils ought to take cognizance of BUch schemes. 
but there are certain matters of detail which have go. to be attended to, 
and I want to profit by the opinions which have been received on thiI-
subject. Opinion is lesB Btrong against the scheme which I have suggested 
for compensation. In fact. the principle does not seem. to be cha.1lenged 

...... ( 1985 ) 
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by anybody but redrafting is necessary in my opinion with regard t.o certain 
details. I find that the opposition is the least to the last pan of my 
Bill, namely, equitable measures which I seek to int.roduce for the benefit 
()f people who are going. to come under the Land Acquisition Act. In fact 
I may say that opinion seems to be favourable and sympathetio to this 
'aspect of the question. But you will see, Sir, my difficulty in the present 
matter. The Bill consists of three different objects and all of them are 
matt.ere of mixed or disputed merit, and I think I shaJl be committing a 
mistake if I send. or if I seek to send this Bill as it. is to the Select Com· 
mittee where it would be punctuated all over with amendments and it 
would be marked out of all recognition like a face marked with smaJI.pox. 
Therefore, I do not wish to submit the Bill to that sort of unfair treat· 
ment. ' Again I do not want to put all my eggs in one basket. I do not 
.. ant that prejudice with regard to one part of the Bill should injuriously 
affect the merits of another part of my Bill. I am therefore intending to 
·divide my Bill into two or three separate parts and to redraft my Bill in 
the light of the opinions that have been received. I therefore wish now 
io withdraw the Bill with the definite purpose and detennination of bring· 
ing the Bill anew in the next Session in a modified form.. 

Sir, I move. 
:Mr. PrIIl4eDt: The question is: 

"That lea," be given to withdraw the Bill to amend the Land AcquiaitiOll Act, 1894, 
10r certainl purpoees." . 

The motion was adopted. 
Mr ••• O. Kelkar: Sir, I withdraw the Bill. 

THE CHILD MARRIAGE RESTRAINT BILL . 
• :B.al Sahlb BIIbllu Sarda (Ajmer-Merwara: General): Sir, I rise to 

move that the Bill to regulate marriages of children amongst the Hindus, 
as reported by the Select Committee, be recirculated for the purpose of 
.eliciting opinions thereon. 

In doing so I wish to say a few words with reg.ard to the aJterations 
made in the Bill since its introduction. When I first introduced the Bill 
twelve months ago . . . . 

111'. President: Before the Honourable Member proceeds further, the 
Chair would like to know whether the Bill has been previously circulat.ed 
under the authority of this House. 

Rai Sahib' BarbUaa Sarela: The Bill was circulated by an executive 
order of the Government of India to the Local Governments-that is what 
I understand; but if this was not circulation in the proper sense, then 
I moye that the Bill to regulate marriages of children amongst the Hindus, 
as reported by the Select Committee, be circulated for the purpose of 
eliciting opinions thereon. 

111'. President: That is correct. 
Rai Sahib Barbllu Sarda: ~n doing 80, Sir, I wish to say a few words 

with regard to the necessity of circulation, as the Bill has been materially 
alt.ered since its introduction. When I first introduced the Bill it was 
8. civil measure. As I wished to take the line of least resistance and M 
·Government were also in favour of having a civil measure to deaJ with the 
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. evil of child marriage aod I wished to epliat GovemmeJilt sympathy, I 
made it a civil measure. 

'rht: Bill has now been before the public for six months, for, it was 
.discussed and referred to the select committee in the September Session 
of the Assembly at Simla. During this time it has received almost 
unanimous support from the public. Men's conferences, women's con-
ferences, associations, public meetings held for the purpose have in an 
unmistakeable manner strongly supported the Bill and ha.ve e ~area that 
the Bill has come none too soon. Government, by an eXeGlltive order, 
·circula.ted the Bill to Local Governments; and in view of the opinions 
received from the public and from the Local Governments, the Select 
Committee decided to drop the clause regarding the invalidity of child 
·mar?ages and made the Bill a penal measure. 

When I introduced the BilI, I confined its operations to Hindus oo1y. 
for two reasons. There is a fundamental difference of opinion with regard 
to the institution of marriage between the Hindus and Mussalmans. The 
former regard marriage as a sacrament, the latter <mly as a civil contract. 
Moreover, amongst the Hindus there is such a thing as enforced widowhood. 
Among the Muslims no such thing obtains; and when civil remedy is 
~ t to be applied to the evil, it is not easy to have only one thing 
for both the communities. As, however, the Select Committee made this 
Bill a penal measure, it thought it would be advisable t.oapply it to all 
Indians, whether Hindus. Muslims, or Chnstians. 

Two e~tions now arose for decision: the first as ~ up t.o what age 
'was the marriage to be held a child marriage? And secondly, what were 
the penalties to be imposed on those who performed such marriages 1 The 
Committee unanimously decided that 18 was the minimum marriageable 
age 'tor boys; as for girls,. the Muslim opinion, as the Bill now applies to 
Mussalmans also, in the "Select Committee W86 dead against fixillg the., 
age below 14; consequently, the age was fixed at 14 in the case of girls. 

Mr. PreIldent: All this I believe has been embodied in the Report of 
the Select Committee. 

Rai Sahib BarbUu Sarela: Yes, Sir. The results have been embodied, 
but I wish only to explain how the thing has been altered. 

Mr. President: Does the Honourable Member anticipate any opposition 
from Government? 

Bai Sahib Barbilu Sarda: I do llotknow. I think the Government are 
committed to legislat.ive action on the question of child marriage. They 
say, however, they will be guided as to the questions of age and punish-
ment by an expression of public o·pinion. I am glad, Sir, that Govern-
ment have decided to take legislative action. As regards the punishment, 
the general opinion was that fine alone was not sufficient. The unanimous 
decision of the Committee was that girls should in no case be .punished 
with fine or imprisonment, and thnt boys, if above 21, should be punished 
with either fine or imprisonment. 

Mr. President: The Chair can do no more than make a. suggestion. 
~ Sahib BarbUas S&rda: I have just a word to say 86 regards the 

-attltude of Government before I conclude. When I introduced the Bill, 
Sir Alexander Muddiman, the then Home Member, declared that he would 
o o~e it· at every stage. These apprehensions have been found to be 
unfounded. The Honourable the Home Member has given all possible 
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assistance to the passage of the Bill. I believe he is as anxious as we are 
to see that this evil of child marriage should disappear from India, and it 
is no doubt due to the facilities provided by him that we have been able 
to make such satisfactory progress with the Bill; and we are sure that in 
the next Simla Session we shall be able to pass this Bill in a. satisfactory 
shape and that we shall have achieved an adequate refonn of child marriag8' 
for which we shaJ.I all be thankful. 

'!'he HODOUl'able 1Ir. 1. Orerar (Home Member): Sir, I do not propose 
to detain the House at any length; but I should like to relieve any appre-
hensions that may have been entertained by the Honourable the Mover by 
saying at once that Government not only do not intend to oppose his 
motion but that it has their cordial support. The Honourable Member 
has been good enough to say that the Government have rendered every 
assistance in the transmuta.tion of his original measure into the fonn in 
which it has been reported to the House. That is perfectly true; and 
I only wish to say, with regard to the statement made by the Honourable 
Member that my predecessor, Sir Alexander Muddiman, had declared that 
the Bill would be opposed at all stages, that the Bill against which Sir 
Alexander Muddiman entered a caveat was a very difterent measure from 
that which has now emerged. The measure which has emerged from the 
consultations of public opinion and from the deliberations of the Select 
Committee is largely in accordance with the great majority-and I think 
the greatest weight-of the opinion which has been received from Local 
Governments and the various bodies and individuals whom the," have con-
sulted. This is. I think, a measure on sound lines. It is' a measure 
certainly of very great significance. It will, I hope, receive the general 
approval of this House and I trust that though, as I have observed in 
ID!y note appended to the Report of the Committee, Government r!uat 

·reseTV8I a finaJ. judgment on some of the expedients proposed in the Bill. 
it will receive very general support after it has been circulated. 

Sir, I support the motion of my Honourable friend. 
Mr. J[. It. Acharya (South Arcot cum Chingleput: Non-Muhammada.o 

Rural): Sir, I consider it my duty as an orthodox Hindu to express my 
humble opinion and aJ.so to raise some objections which I hope you will 
consider valid. It is admitted that the Bill which has come from the 
Select Committee has been so altered that there is not much of connection 
or similarity between this Bill and the old Bill; and I really do not knoW' 
whether in these circumstances it· would not have been better, indeed 
it would not have been more consistent with Parliamentary procedure, 
for the Bill to be reintroduced, rather than being called the old Bill. The 
Honourable the Home Member has just admitted that the Bill has been 
materially changed; in fact the old Bill was of a civil nature, while the 
present Bill is of a penal nature; and I am rather taken by surprise that 
very few of my Honourable colleagues seem to have given 88 much atten-
~ion to this matter 88 they ought to have done. The Bill, even in its 
civil fonn, 8S introduced, evoked in the country a good deal of opposition. 
I have received from several people, from several bodies and several 
institutions, from severalreoognised heads of religious institutions, strong 
statements calling· upon us in fact to object to this Bill. It is true that. 
on the last occ8sion I also was one of those who supported the general 
principle of that Bill, namely. that some kind of legislation should be 
introduced in order to prevent an evil, on t,he prevention of which an of us 
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are agreed. On that occRsion I diel say, Imcl I even made an appeal to-
12 N my other orthodox friends in this House, particularly to my 

0011". Honourable friend, P.!lDdit Madan Mohan Malaviya, to do his 
very best to give t.o the measure as much support as he and they possibly 
could; but now I am sorry I am forced to raise a voice of protest against 
this present lI1easure. As I said just no\"', this is a penal legislation, and 
I am opposed on principle, I am very strongly opposed on principle to· 
penal legislation coming in to the aid of 90Cial reform. Reform may be 
very good in it!; own way. but I have always opposed-that W81J the· 
reason why I opposed the Bills of my Honourable friend, Sir Hari Singh 
Gour-I lUll always opposed to penal legislation being invoked to further' 
social reform. It is a matter of principle with me that the State ought 
not to penalise the "iews of those who honestly believe, who believe quite-
as honestl.v as those who are opposed to them. that the line they are-
pursuing is u right line of concluct; in fact. I believe that their views are 
in consonance with what they deem to be the tenets of their religion. 
Especially in the case of an alien Government it is very dangerous to-
permit Government to interfere in social matters, in matters which are 
80 mixed up with religion as to raise deep resentment among a large cl88s: 
of people. That has always been my contention against penal legislation 
being brought in to the aid of social reform, and this Bill is admitted to-
be Ii penal BilI. It is so changed that I think that this Bill ought to be-
introduced nocl not simply be taken as already introduced and be circulated' 
for opinion. That is ~- first objection. Secondly, I find that the Bill is 
very, very contentioUFI in its provisions; and although I do not wish to go· 
into the details of the measure at this stage,-I shall do so when it 
comes back to us-I consider it my duty to represent that there is a 
very large body of opinion that is very strongly aga.inat this Bill. I know 
that there is H great deal of ,-ocal opinion in fa.vt>ur of this Bill also. It 
should have been the duh- of the Select Committee,-I am sorrv in this:-
respect I cannot pay a compliment to the Select Committee,' they do, 
not seem t.o have realised the strength of the opposition in the country 
to legislation of any character which will in any way interfere with the-
religious pract.ices of people. I am BOrry they seem to have completely 
ignored the great contention of thoBe who are orthodox and to whom 
marriage is 1\ very. very.sacred act of life. In fact, this Bill seems to-
be more or less a complete social reformers' Bill. Socia.l reformers are 
a good lot generally I know. I have a great comp888ion for them. 
(I.aughter.) You may take the foot from me if you want, or you ma.y 
not take it if you do not want; but beware that without the aid of people-
like me, however uncivilised you may think them to be, you cannot, 
hope to get through this legisla.tion and make it successful. Well, Sir 0" 

aB I wa.s Ba.ying, Bocial reformerB are a good lot in their own way, they 
are a.lwaYB very anxiouB to reform others. that is a very e88y job, though.-
it is very difficult to reform oneself. It iB not very difficult to attempt 
to reform others, it iB a very eaBY job to become a. socia.l reformer and-
aBk people to do this. that and any another thing. So, the provisions of 
thiB Bill, RS I wa.s JUSt Baying do not take into account at all the great. 
volume of opinion in the country against legiSlation of this kind. 
Personally the whole thing seems to me to be funny. Take the title. It 
says, "A Bill to reBtrain the solemniBation of child marriages". I do noii 
know what it means. Does it mean tha.t marriages shall be performed. 
but should not be Bolemnised" Is it to restrainsolemnisa.tion only Qt-
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to restrain the celebration? Or the performance of child marriages? I 
thought it would have been much better if the very eminent people that 
·drafted this Bill and who were on the Select Committee had paid a little 
more care to the drafting of the whole thing. If the complaint is against 
1IOlemnisation and not against the performance, I dare question the need 
for the Bill . . . (Mr. K. Ahmed: "Who solemnised it?'") However, 
Sir, I wish to be very serio s~ s I said before, I do not want to go 
into the details of this Bill. What I do want to say is this, that I and 
many others whose views I represent are strongly against penal legislation 

.()f any kind to bring about social reform. Personally I am not against 
a reform of this kind on cautious lines. I do admit there must be a 
great deal of reform in the matter of Hindu marriages. But it is one 
thing to desire reform, sane, healthy and wise reform, and quite another 
thing to pass a Bill through a mixed House of this kind where probably 
·all kinds of opinions prevail,-to pass a penal legislation of this kind. There-
fore, Sir, I want Government should take careful note of thia fact; because 
I still hope that the Government have no desire to thrust their views or 
the views of any social reformers upon those who do not wish to be bound 
by the views of those social reformers. I would warn Government to take 
tiote of the - fact that there is a great deal of strong orthodox Hindu 

. opinion which is opposed to penal legislation of this kind. The difficulty. 
Sir, comes in here. Among the Hindus marriage is a sacrament, and 
among a very large body of Hindus, if not among all, marriage has a 
meaning which perhaps it has not got to the alien or to the non-Hindu. 
Marriage among us does not necessarily denote the immediate living to-
gether as man and wife. In fact, among Hindus, especially among 
Brahmans and certain others, there are two ceremonies; the first and 
more important and more sacred ceremony is really the cerem08y of 
betrot.hal, which is called the Vivaha Samskara. The SamskaTa is the 
bringing together the girl and the boy into sacred relationship for life. 
It is a sacred relationship and therefore it becomes a sacrament. Perhaps 
the most important sacrament in a Hindu's religious life is the sacrament 
of marriage; and there is a large section of Hindus who regard that this 
sacrament must be administered to the girl before she attains puberty. 
The ages of course vary in various parts of the country-IS, 12 or even 
11 sometimes; and to those Hindus who think that they ought to marry 
their daughters before they attain their puberty, this Bill will come as a 
great blow, and I do wish to say that neither t,he Government nor this 
House has any right whatever to go and tell the orthodox Hindus that they 
shall not marry their girls before they attain puberty. If this is granted. 
namely, the respect that is due to orthodox Hindu opinion Rnd permission 
to marry their girls before the girls attain puberty, surely the fixing of 
the age of 14 as the minimum age, below which the marriage of girls 
should be penalised, is a very serious measure; and I would like Govern-
ment to pay to this matter very, very serious attention. It may set 
millions in rebellion against Government if you desire to pass a measure 
of this kind. I really do not know whether non·official Members in this 
Hoose realise their responsibility in this matter. As I said, let us not 
confuse what we want with what me1:hod we should adopt. We may desire 
to bring about reform of various kinds; but to go and tell a man that 
he has no right whatsoever to act according to what he considers to be 
the tenets of his religion is a very serious matter; and I do not believe 
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that any man or any Government has any right to tell any' father that.-
he should not abide by the tenets of his religion. I know people will. 
contend, people who call themselves learned will contood that the Shastras 
ought to be interpreted in this way or in that way and not in any other' 
way, and so forth. We are not here considering these things. What I 
do wish to say is about the fact that there are hundreds of thousands of 
Hindus who regard marriage 8S a Ilacred duty, as part of their religion; 
who will consider that they have committed a great sin if they do not 
marry their girls before the girls attain puberty. In such a case, can we 
say that anybody who ventures to act according to the tenets of his 
religion, who has got a conscience and is not prepared to tamper with 
his conscience, should be penalised with a fine of Rs. 1,000 or imprison-
ment for a month? It does not matter what the punishment is, I am' 
not concerned with that now, but is it right to say that these people· 
should not be allowed to follow the tenets of their religion? I hold thi.· 
would be a violation of a very great and serious principle. On that score 
I wish to sound a very, very serious note of warning -to the Government 
and to whomsoever may be anxious to bring about social reform. I am 
anxious in my own way to bring about reform, but this is not the method. 
We' ought to pursue a less contentious method of bringing about WhM 
we wish. Therefore, if I were in the Select Committee, I would have 
insisted that there must be difierentiation batween betrothal and the later' 
living together as man and wife. I should have no objection to any Bill 
being introduced to say that no girl under the age. of 14 should be allowed 
to live as a wife with her husband. I should have no objection to that·: 
though. even this may be supposed to' encroach on the rigllt.of the huaband 
to property over the girl; I should, even at the risk of ofipnding some· 
eo~e  support a measure of that kind in the larger in~ests .of society. 

But to say that a child ought not to be betrothed before she is 14. trans-. 
gresses what many consider to be sacred tenets of religion. 

It would have been much better if this Bill had been formally in-
troduced instead of being taken as introduced and circulated for opinion .. 
That is my first point. It is for you to rule whether the Bill having been 
80 radically altered ought to be allowed to be circulated. (Mr. B. DaB: 
"Your leader, Mr. Srinivasl1. Iyengar, has supported this Bill".) There 

may be many Srinivasa Iyengars holding their o~ -,;iews. hut I am here 
to voice the opinion of the orthodox section of other equally great people 
and bodies and Associations who have expressed their views against thill 
Bill. Neither in political nor in social reform is anyone's the last word. 
Simon Commissions and Srinivasa Iyengar Committees may come and 
go; but the country will go on: and the destinies of India are not going 
to be vested in anybody however great he might fancy himself toO be. 
I do not want to sa\' more. Even at the risk of being misinterpreted and 
maligned by a. second Miss Mayo, I wish to say that there is a large body 

of opinion which is very strongly, opposed to this Bill and I shall be fai1ing 
in mv duty.if I do not voice that opinion. I submit, Sir, that this Bill 
should have gone through the formal course of being introduced and then 
circulatod for opinion, and I should be glad to support any wise, sane, 
r~asona le measure or legislation which will try to bring about reform 
without unduly offending the religious susceptibilities of any large section. 
'As it is drafted, I feel that this Bill is open to very serious objection; 
and I warn mv Hindu colleagues against beirig hastily led to give their 
support to this" Bill. I hope when the opinion!:l are received, they will 
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~s o  what a strong opposition the Bill has given rise to in the country 
at large. I know very many ladies will send up memorials to us and 

-copies of the resolutions they have passed in support of this Bill. Even 
at the risk of appearing a bad man in their eyes, and of incurring thflir 
.displeasure I wish to protest against the Bill as it has been drawn up. I 
consider this even more dangerous than Sir Hari Singh Gour's Age of 

:Consent Bills. 
I am sorry to read in Mr. Crerar's stlltement the sentence that "Gov-

ernment accept and support the principle of making child marriages a 
penal offence." I am very sorry to read that. I think no civil Govern-
ment has any right to interfere in religious matters, or do anything which 

-is an encroachment on the Queen's Proclamation. I question the right of 
the Government to legislate in this matter Rnd to interfere with my 
religious right. Government ought to realise the amount of feeling this 
.subject has excited in the minds of orthodox people at large. When this 
Bill goes out, there will be huge meetings of orthodox Hindus held in 
every part of India. from the Himalayas to Cape Comorin, and the Gov-
..ernment will be flooded with memorials. Then mv social reformer mends 
will not be able to treat the matter so lightly. I am glad that my friends 
Pandit Madan Mohan Malaviya and Mr. Ganganand Sinha have in their 
notes on this Bill already raised this question. We must in this matter follow 

.the line of least resistance. Again I say that while I am for some form 
pf legislation. 

Kr. President: The Honourable Member has stated that ten times. 
lIr . .II. K. Acharya: It will bear repetition R hundred times 
~  President: Order. order. 
JIr. lI. K, Acharya: Sir, I object to the very principle of the Bill. I 

want to make my position very clear before I give my vote on this ques-
tion. The principle of the Bill is one to which I cannot agree, namely, 
interfering with the religious practices of people, and making that a penal 
offence which people con{'erned regard as II. religious rite. No Government 
has a right to do that. 

)[aulvi lIohammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, when this Bill was introduced in Simla for the first time 
~ heartily supported it although at that time the scope of the Bill was very 
limited and it did not apply to my community. As the Bill has come out 
from the Select Committee, I am glad that its scope has been extended, 
it applies equr.ll:r to Hindus, Mussalmans and the other communities in 
India. Again I desire to lend my strong support to the Bill 8S I did 
last time. I want to make it clear that the Mussalmans are not in anJ 
way behind any community in the matter of social reforms so long 8S they 
.do not interfere with their religion; and I dare say tha.t the Bill, as it has 
been framed, does not in any way interfere with the religious tenets of the 
Mussalmans and I hope that Mussalmans will una.nimously support this 
Bill. 1\h. Acharya seems to be hostile to the principle of the Bill. He 
considr;rs that th€' Bill is against· the tenets of his religion. If that were 
so I would certainly lend my support to him as I do not want Government 
to interfere in any religion in India. I do not know the Hindu law as much 
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cas my friend probably does, but I think there is a great difference of opinion 
.among the Hindu!' themselves on this question, and I am assured that a 
large Dumber of learned Hindus, who know the Vedils and the Shastras, 
-consider that this Bill does not interfere with their religion. (Mr. M. K. 
Acharya: ':' Question?") The Bill is going before the public and it will 
elicit the opinion of Hindus, l\Iussalmans and other communities as well. 
However, I wish to congratulate my friend Rai Sahib Had>ilas Sania and 
,also the Government that at least one measure of social reform has come 
before Uf.. I shall be r~ glad if it does not take a long time before this 
Bill :'1 placed Of. the Statute-book. It is not necessary to make a long 
·speech at this f<tnge and with these few remarks I support the motion. 

Sir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan); Sir, I £,hould like very briefly to state to the House why the age 
"in the ease of the girl h,.s been raised' to 14 and what are the justifications 
for the Select o itt~  in arriving at this age. Honourable Members are 
-aware that the question about the age of consent has been agitated in this 
House (·ver sin ~ the commencement of the first Assembly, and one Bill 
after another hao; been on the tapis for the purpose of protecting children. 
In 1925 the Government raised the a~e of consent from 12 to 18 inside 
"lJlarital relations and from 12 to 14 outside marital relations. Now, this 
Bill deals with the law of marriage apart from the question of consummation 
of marriage. Now, so far as the question .)f consummation is concerned, 
"it is a penal. offence under the Indian Penal Code if consummation takes 
place hefore the girl h lS attained the age of 18. 

Mr. Prulden': This j<, a motion for circulation. The Honourable Mem-
ber will have ample opp<·rtunity to discuss all these points at length when 
the 43ill comes back before the House. 

Sir Ban Singh Qour: I am just explaining why the motion for dircula-· 
tion should bc ftCCepted b;y the House. Now, in 1925 the Honourable the 
Home Member gave an assurance to me that the age of 13 was only half 
n loaf :md that tht: further question of raising the age to 14 would be taken 
up immf'diately, and it has been taken up. Consequently, so far as the 
.age of consent is concerned, you may take it now as practically settled, and 
I think it will b:! legislatively settled within a very sholt time, that this 
House cannot consent tfl consummation before the girl has reached the age 
of 14; and the reasons for it, Sir, are obvious. Medical opinions through-
out the country are agreed that girls-at least 78 per cent. of girls in this 
country, -do not atta.in puberty till they are in their fourteenth year; and the 
mere nppearance of pubcrty is not the same thing as sufficient physical 
development to bear the travails of maternity; and the Shastras of old laid 
down that no girl shall enter the house of her husband till she has com-
pleted her sixteenth year. The Honourable Pandit Madan Mohan Malaviya, 
in speaking on my Age of Consent Bill, cited that particular p8BBage, and I 
am >lot, Sir, aware of l.I .. n) Shastric law which enjoins upon a Hindu the 
necessity of marrying before the age of discretion. If I had time I could 
give my friend the Honourable Mr. Acharya a IBl'ge number of instances 
showinlJ that in Vedic times and accOl'ding to the Puranas adult marriages 
were the rule. I t is only with the introduction of a corrupt Hinduism that 
the age has been reduced till we find it shown in the Census Report of 1921 
t ~t marriages take place between boys and girls-I should say not boys 
and girls but bRhiea--of 12 months of age; and what is worse is that several 
Dundreds of widows are described" as aged under 12 months. Now, does 
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Mr. Acharya support this state of affairs? Can be say that bis Sbastras. 
and mine; will ~ ort this inhuman practice of marrying girls before they 
have f.Uained the ~ of 12 months? Sir, there is another aspect. With 
the ~ro t  of education and the development of individualism and se1£-
COIlsciom:ness boys want t~  know wbat sort of girls they are going to marry, 
and if you marry them off before they attain years of discretion they very 
soon get re-mnrried when they become adults and with what results 7' 
These ehild wivei.' are diRcarded beca.use the Hindu law admits of polygamy 
and that resull!'l in the lifelong unhappiness of these unfortunate child 
wives. Does Mr .. Acharya support that state· of affairs? I submit, there-
fore, thflt this ill not a measure of social reform; it is a. measure .which is· 
based upon the bloadprinciples of humanitarianism. It is intended to pro-
tect children against immature and premature marriages and consequent 
consummation. It is inre~ e  to strengthen the race. It is intended tic> 
prevent post-marital unhappiness which inevitably results when hoys grow 
up and contrsct other marriages. It is intended, Sir, to prevent, not only 
matricide and infanticide consequent upon early marriages, but the un-
happiness of families and neighbours and friends consequent upon frequent 
bereavements resulting from early 'marriages. The different Leagues that 
collect facts on this subject have pointed out to us the appalling fact that 
in India 33t per cent. of the children die before they are 12 months old. 
And in medical books we read that many girls between the ages of 15 and 
25 die of consumption as a direct result,gf premature consummation. Now I 
ask ~ e Honourable Mr. Acharya, can he tolerate this state of affain;? I 
feel, Sir, that so far 8S intelligent Hindu society is concerned, it is alive to 
the mischief these early marriages are doing, and I am certain that when 
this Bill goes out to the country it will receive a chorus of applause; bef::ause 
it is II measure which is intended to protect children; it is a measure which 
is intended to prevent matricide and infanticide. My friend on the other' 
side says this is a religioUf; measure. But my friend cannot have forgotten 
that there are two side .. to a marriage. There is the man's point of view, 
and there is the woman 'f! point of view. My friend has been talking as if 
there was only one sex in this world and that Mr. Acharya's. He likes to 
marry early and therefore it is good law. But what about the woman? 
She does not want to marrY earlv; she protests against the man-made law 
which makes her a victim to early consummation, which makes her a prey 
to disease and death. You have forgotten her point of view. I therefore 
submit that this is a measure which when it goes out into the country will 
receive the support of all intelligent classes, Hindus, Muhammadans, 
Christians and others. It is a moasure which the most orthodox Hindu' 
should accept, not only because it is in consonance with Hindu law, but 
because it is' buttressed and based upon the larger foundation of human 
kindness and common humanity. I therefore, Sir, support this measure. 
(Applause.) 
. K11D8hi Iswar Saran. (Lucknow Division: Non-Muhammadan Rural): 
Sir, I had not the slightel'lt intention of intervening in this debate, but the 
provocative speech of my Honour8.ble friend Mr. Acharya has left me no 
option but to rise and with the permission of the House to offer a few 
observations. My heart goes out in sympathy to Mr. Acharya. who on the 
last occasion supported this measure, 'and the House will note that on thil' 
last o ~ion t~e measurE) 'was much severer than·it is to-day; but now Mr. 
Acharya finds himself in a position in which he must offer uncompromising-
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QPposition toO it. What is the reason of the change? May 1, Sir, give a. 
guess to the House? 'I.'hat tody of opinion wbich has created such a. 
tremendous dread in t.he mind of mv Honourable friend, ~ r  Acharva, is 
responsible for bringing about this change in bis attitude. 1 confes; 1 do 
not agree with ~  Honourable friend, Sir Hari Singh Gour, that this 
e l~ re will be welcoOmed all over t.he count,ry. It is no good exaggerat-
ing things. TherE' will be a body of influential opinion which will be 
opposed to thil; Bill. There is no gainsaying that.. But at t.he same time 
there will bp It stronger body of public opinion which wil1 welcome this Bill 
and will rejoice over it. ~  friend, Yr. Acha.rya, has repeated,ly given a 
warning to Government.  and I hope my Honourable 1riend, Mr. Crerar, is 
feeling very unhappy 'ovel' jt. 

JIr. B. Daa· (Orisslt, DIvision: Non-Muhammadan): Not at all . 

. ·JfDilaht lawar saran: Be savs, let Government beware. If Govern-
ment accept!'; thi!'; measure, t er~ will be such II. tremendous opposition in 
the eountry that Government very soon will discover ~ e folly of the posi-
tion that it has taken up. Sir, these vague warnings leave everybody cold, 
I hope in l~l in  the Homt' ME'mber. Let me sa,," this here ver.'· explicitly 
that Government, if at all, has gained b,\' saying in a guarded manner that 
it is favQurablyinclined towards the·ma.in principle underlying the Bill. If 
Government half adopted a different attitude, Sir, I am afraid Government 
would have exposed itself to a great deal of ;ust and legitimate criticism. 
lir. Achar."a s~s that no human Government has got an~  business to inter-
fere with this question . 

. JIr, •. E. Acharya: With religion. 

XlIJl8b,i. s~ 8ataD: Then, Sir, there is an end of the matter. If no 
human Government .can interfere with a question like this, then I sup,pose 
Mr. Arhar.v8 'Should .. 

JIr. X. E. Acharya: I said " interfere with t ~ religion of an~ o  .. , 

Xunabi Iswar Saran: l\Ir. Achalyil sa,vf;, with the religion of anybody .• 
oe~ :'IIr. Achnrya realize that it is no good saying that every eustom that 
we have in our society is based on religion? 

JIr. X, E. Acharya: 1 never said that. 

Xunab.i Iswar Saran: lIr. Acharya unnecessarily interjec;ts remarks 
which force one to make obseryat·ions which one would not have liked to 
make. Does Mr. Achan'u know t.hat at one time orthodoxy would have 
nothing' to do with t os~ who crossed the seas? 'Vhere is that restriction 
now:> Does :\Ir. Achal'ya ImO\\' th.at at ont' tillle if a miln took II cup of tea 
in a refre!>hment room he \\'as turned out of cnste, andreligioD' ~  in 
dnngel'? But the "nIlL' man to-day is an honoured member of society. in 
~ ite of t.hose lapses, if this expression will please m.'· friend Mr. Acba.ryll. 

JIr. X. E., Acbarya: Question? 

Xunahi Iawar Saran: Let the House answer. 

All Honourable Xe.mJJer: "'nat about 8uttee? 
Xunshi Iswar Saran: I A.JlT not: going into tqat. Let us realize this 

once.fQrall. I.am as keen'8 Hindu-if 110t keenel'-'-BS Mr. Achnry8 in spite 
(Jf hJS arthpdox .looks, ~~t let me tell him' quite plainly that this interpreta-
. '" .' . '; .;. '. .. :', 

• 
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tion of Hinduism, this conception of Hinduism is responsible for the degra.-
dation and the weakness . 

Mr. K. E. Ach&rya: Certainly not. 
KUDBb.i Iawar Saran: Mr. Acharya talks a great deal about the Bociaf 

refonner. I am not a social refonner at all. 
JIr. K. E. Acharya: I am glad you are not. 
K1ID8II.i Iawar Saran: But I am happy that I 801 not in the company of 

Mr. Acharya., either. ' 
Mr. Acharya talks about betrothal, Sir, but if he had taken the trouble 

of studying this Bill, he would have seen that there is not a word in it 
against betrothal. You may betroth the child before even the child's father 
is born. There is no objection to it. Betroth ~ e 'child whenever you like. 
But what we object to is that you have no business to marry a child . . . 
(At this stage Mr. Acharya made an interruption which was inaudible.) If 
the Honourable Member wants to interrupt me, let him interrupt me pro-
perly. If he goes on interjecting remarks constantly like this, I am afraid 
I cannot go on. Please let Mr. Acharya and those who think with him 
mark the distinction between betrothal and marriage. I am a Hindu. I 
know what Hindu customs are. Betrothal is one thing. Marriage is 
another. If it pleases you .. Hindu orthodox soul "-of COUl'Be withiD 
inverted commas-tc betroth your child at the age of 8, by all means do 
it, or vou may do so even earlier. But what the Billiavs down is that 
yow cannot and shall not, if the Bill becomes law, marry your child hefont 
a particular age. Where is the objection to it? Where on earth is the 
objection to it? I am not going into the consequences or into the evil re-
sultF that have flown from early marriage. The effects of early mL.rriagf'! 
are pernicious not only in this oountry but all the world over. 

My Honourable friend Mr. Acharya says that Hindu marriage is .. 
sacrament. Who says that it is not? No one objects to it. This is what 
I said on the last occasion, and I shall repeat it, with your permission, Sir, 
If you talk of sacrament, for the sake of Heaven be sincere in your talk. 
Do you mean to say that a child of 3 years of age, a child of 6 years of 
age or a child of 8 years of age understands what the ceremony means, 
through which they are made to go by the parents? 
- Mr .•• E. Acharya: Last time I said that such a ceremony was not a 

sacrament. 
KUDShi Iawar Saran: My friend says that last time he said that it W8& 

not a sacrament and this time he says it is a sacrament. 
Mr. K. E. Ach&rya: . No, not even this time. 
K1UI8bi Iswar Saran: Either it is a sacrament or it is not. What ,is the 

good of bringing in expressions which have no application to the question 
we are considering at the present moment? This Bill does not contem-
plate, this Bill does not seek, to make' the marriage of Hindus a civil' 
contract. It does not seek to accomplish that. The nature of the marriage-
will remain as it is; that will be unaffected. What it says is that instead' 
of performing this religiou!' sacrament at a particular age, you will perform 
it after a certain age. That is all and no more. 

Sir, it is not necessary at the present moment to go into the deta.ilJ 
of this me8Bllie. I wish only to say one thing, and that is tliat those 01 
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mv friends who always unfurl the banner of ., Religion in danger " should 
realise that they will serve the cause which they profest! to have at heart. 
I shall for the benefit of my Honourable friend Mr. Acha,r,ya quote an' 
authority which I do venture to hope he will accept as very high. This· 
is the authority of Swami Ram Tirath, whose name, I dare say, he has· 
heard. Swami Ram Tirath told me that Hindu religion is an aid to ~ 
gress. Hindu religion is not such a reactionary religion as SO!"e of its 
followers represent it to be. But he added, if religion stands in the path 
of your progress, then do away with such religion. Let my Honourable-
friend Mr. Acharva and thCge who think like him beware-it is not a 
warning like the one that he has given to the Home Member, but it is a. 
serious warning and if my friend Mr. Acharya will read the history of the 
world, he will see that there is force in my warning-if every forward 
movement, if every proposal for reform, is obstructed in the name of 
Hinduism and if then Hinduism fails to command the allegiance of many 
people, men like my Honourable friend Mr. Acharya will be to blame. 

Sir, I should have thought that the Report of the Select Committee-
should have been taken ihto consideration, but as the Honourable the-
Home Member and my Honourable friend the Mover of this Bill are agreed 
that it should be circulated for opinion, I think I must agree to it. But 
if there had not been this beautiful agreement between the two sides of 
the House, I should certainly have pressed that the Report be taken into 
consideration in the Simla Session. But I do make an appeal to the 
Honourable the Home Member that he will kindly 80 expedite matters 
that we may be able to deal with this measure in the Simla Session. 

With these words, 1 support the motion. 
r~ GhaD8hJ"&Dl DI8 Birla (Be.nares and Gorakhpur Divisions: )lon-

Muhammadan Rural): Sir, I had no desire to take part in the :liscussion 
at this stage, but the remarks made by my Honourable friend Mr. Acharya 
compel me to put in a few words, and I do not propose to take up the 
time of the House at any great length. 

Sir, the social reformers have pressed for such a. legislation for a . long 
time, but we always feared that probal:ly the Government would be the 
first in offering its opposition to the Bill for the introduction of which 
credit goes to my Honourable friend Rai Sahib Harbilas Sarda. But I 
must pay my compliments to the Honourable the Home Member and I 
must congratulate the Government on the attitude which they have taken 
up and also for making it very clear, namely, ·that they are not only not 
going to oppose this Bill but on the contrary they are going to support it. 

Sir, I was rather surprised to hear the remarks of my friend Mr. Acharya. 
whO; although in politics a very great extremist, ha:i to take up a. very 
humiliating course of appealing to the Government. 

'Mr. X. K • .&cb.aIya: It is not humilia.ting at all. 

'Mr. Gh&IUIhJ&m. DI8 Birla: He appealed to the Government that they 
ought not to support this Bill. 

Xr ••• K • .&chll7&: I warned them. 

1Ir. Gha.DI1IJam DI8 BIrla: He sayll that he represents the orthodox 
community and he wishes to appeal to and warn the Government OD 
behalf of the prthodox community not to support the Bill. Sir, up to ~ 

»2 
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[Mr. Ghanshyam Das Birla.] 
time, I had always entertained an idea tha.t it was Pandit Madan Mohan 
Malaviya who was the greatest of the leaders of the Sanatanists. I had 
read so in the papers and I have known him as the one acknowledged 
leader of the orthodox Hindus representing the Sanatanist views in this 
House. Mr. Acharya therefore certainly took me by surprise when he 
declared that. he was the man who was :representing the Sana.ta.nists in 
t.his House. 

Ill. JI. K. Acharya: I never said so. 
lIr. Qhanahyam D88 Birla: I think, Sir, the fight is now between the 

1wo leaders and they have to prove it among themselves as to who the 
~ no le e  leader of the Sanatanists is. 

JIr. JI. K. Acharya: There is no fight. 
lIr. QhaDshyam Daa Billa: But I am quite sure that if this measure is 

·supported. by a Sanatanist like Pandit Madan Mohan Malaviya., it will 
.command the support even frcm the staunchest and the most orthodox 
.Sanatanist. 

Sir, I tried to understand the arguments of my friend Mr. Acharya, 
"hut I must confess that, except a ~ s  threats and appeals, his speech 
did not contain any stuff. I wish he had put some sound arguments 
~ ore t.he House against such a. measure. He says: .. I do not like any 

penal legislation for sccial matters". I would like to put him one ques-
tion in this connection. He told the House with great excitement that 

'what right had any civilized government to prevent him from marrying his 
daughter below the age of 14 if he so desired. Well, Sir, I thbk all 
the 'orthodox Hindus of his type would agree that after the death of a 
husband it ought to be religious for the widow to burn herself with the 
-deceased husband and become a 8uttee; If be is a:true orthodox Hindu, 
as he says he is, then he should think it his most sacred duty to perform 
the 8uttee rite and preach the same to the Hindu community. I put 
him this question: Has he got enough courage to preaclt 8utteillm and 
perform it when opportunity offered? If he has got that courage I would 
ask him to preach that, and if he did that I am quite sure th/!tt the Honour-

'-able the Home 'Member will take care of the rest. But he would not 
do this. He has not the courage to take the consequence of such a.n 
action. These gentlemen come here and oppose this legislation on the 
ground that this introduces a penalty and he does not support any penal 
1egislatic·n. But, Sir, what about so many other Acts which have been 
passed in the past? In .fact to-day all our social rules are governed by 
penal legislation. Legislation would have no meaning if it was not followed 
by some penalty. Sir, Mr. Acharya threatens the Government that there 
will be a revolution in the country if this measure was brought into force. 
I think, Sir, this to be a very good argument in favour of the Govern-
ment's support to this Bill. I am quite sure this Bill could not be passed 
in this House without the support of the Opposition Benches, and if the 
people resented such a legislation I think they would revolt first of all 
not against the Government but against the Opposition Benches who are 
responsible for the introouction of this Bill. And I am. Quite sure, Sir, 
that the Government would be delighted in their hea,rt. of hearts to see 
the downfall of the Opposition Benches if it could be brought about by 
passing such legislation. ere~ore  if not for the sa ~ of an~ other thing, 
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at least-according to the conception of Mr. Acharya-for the sake of bring-
ing about the downfall of the Opposition Benches, the Government ShOl¥d 
support this Bill. But I do not think they need entertain any fear on 
that point. 

I am quite sure that jf Pandit Malaviya support;s the Bill-and he does 
support it when he says .• I am l~ that t ~ Bill has been recast ~r  
much on the lines I suggested when It was consldered by the Assembly -
I am quite sure that it will command great support from the other orthod?x 
Hindus. I am quite sure that Pandit Malaviya is a greater anata l~t 
than Mr. Acharya, and therefore I, as a staunch Sanatanist, support this 
motion. 

(Several Honourable Members moved that the question be put.) 
1Ir. President: The question is that the question be DOW put. 

The motion was adopted . 
• r. President: The question is: 

"That the Bill to regulate marriages of children amongilt the Hindus, as reported 
fly the Sl!lect Committee, he recirculated for the purpose of eliciting opinious thereon." 

The motion was adopted. 

THE CASTE DISABILITIES REMOVAL REPEALING BILL. 

JIr .... O. Kelkar (Bombay Central Division: Non-Muhammadan Rural) : 
Si'l', l. beg to move that the Bill to repeal the Caste Disabilities Removal 
Act, 1850, be circulated for the purpose of eliciting opinions thereon. 

• • The question which this Bill raises is a very big one and a very con-
tentious one also. I am quite aware of that, therefore I myself put the 
motion down as one for sending the Bill out for eliciting opinions. Further, 
I would have had to make a speech on the Bill and put my vieWs before 
the House, if I thought that Government would oppo!le it, but just a 
few minutes ago I have ascertained from the Official Whip that Govern--
ment are not going to oppose this simple motion for sending the Bill out 
for circulation. If that is so, I will not make any speech, but will take 
the hint which you gave to Rai Sahib Harbilas Barda that he need not 
make any speec:tt if Government were not going to oppose. Therefore, Oil: 
the assumption that Go-veniment ate not going to oppose the motion, I 
do not make a speech. 

The BOD0111'&ble 1Ir. I. Orerar (Home Member): Sir, Government &re-
quite prepared to accept the judgment of the House as to whether this. 
Bill should be circulated or not, but I should like to make it perie<.>tly 
clear that, in leaving it to the decision of the House in that manner, I do 
not desire to be understood that Government approve Ilf the principle of 
this Bill. My own personal opinion is that it is extremely reactionary, 
Bn.d . if it is circulated I trust and I anticipate t.hat P., very large body of 
oplDlon will be found hostile to it. However, as I sa.y, if it is the wish 
of the House that the Bill should be circula.ted, and on that strict n er~ 
standing with regard to the attitude of the Government towards it, we 
are prepared to leave it to the judgment of the House. 
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Sir B&ri SiDIh Gour (Central Provinces Hindi Divisions: Non-Muham-
Dladan): Sir, I must confess I am greatly surprised that a Bill of this 
character should have emanated from my Honourable friend :Mr. Kelkar. 
Probably he does not realise . . " . . 

JIr. N. a.Kelkar: On a point of order, Sir. 
Sir Hali Singh Gour: I do not give way, Sir. 
JIr. President: There is a point, of order and, therefore, the Honourable 

Member must give way. 
JIr. N. O. Kelkar: Sir, you will have seen why I did not make any 

speech at aU. I do not wish to interfere with the rights of the Honourable 
:Member, Sir Hari Singh Gour, but Government, having made their position 
clea.r I do not think he should make any trouble about it. 

JIr. President: Order, order. That is not a point of order. 
Sir Hali Singh &our: I was going to say, Sir, that I am greatly surprised, 

knowing as I do the progressive tendencies of my Honourable friend, that 
he should have become for once the champion of extreme rea~tion and 
should have come forward before this House in all seriousness to repeal 
the Caste Disabilities Removal Act. Now do Honourable Members realise 
what that Act means and what they have done only the other day-on the 
"22nd of this month? Let me recall to the House the history of the passing 
of the Caste Disabilities Removal Act. Under the Hindu law it is laid 
-down that a person who loses his caste, or who loses his mental or bodily 
faculties, or is deprived of an organ of sense, touch or feeling becomes 
legally dead; loses all rights and privileges. If he is a coparcener he ceases 
to be a coparcener; if a possible heir he ceases to be a possible heir, and 
in certain cases not only he but his whole line becomes in the eye of the 
law erlinct. That is the pure Shastric law. Now if that law were in 
vogue it would prevent all transgressors, it would prevent my Honoflrab1e 
friend Mr. Kelkar coming to the tiffin room and receiving our hospitality 
~r t&kmg a cup of tea in that tiffin room. The moment he does that he 
would be deprived of his caste. (Mr. N. C. Kelkar: "No".) And the 
moment he is deprived of his caste he is deprived of all his heritage; that 
is the Shastric law. The Shastric law is rigid, inflexible, remorseless, in 
excluding all persons who transgress in the slightest degree the require-
ments of caste. Now, Sir, long before 1850, when a reforming movement 
was in progress in this country, orthodox Hindus and heterodox Hindus 
all said they must give freedom of conscience. A man must be free to 
follow the dictates of his own conscience; to threaten to penalise him 
simply because he happens to differ from the orthodox view would be 
wrong. That being the principle, and that being the principle accepted 
by the State, the State had no duty except to pass what it did-
the Caste Disabilities Removal Act. Now, if Honourable Members 
will turn to tha.t short Act, they will find it simply lays down 
this, that any law which contravenes the Caste Disabilities Removal 
Act will not be enforceable by the courts-in other words if you 
have any social opinion, if you can organise social ostracism, social per-
secution of the man who transgresses the ca.ste law, you are entitled to 
do so; but so far as the courts are concemeii, they will not enforce the 
penalty which the Shastras enjoin upon a person who forfeits his caste 
by his act which transgresses some of the rules of that caste. Now, Sir, 
I submit that is the least they could have done. They should have done 
much more. In 1850, they only gave you half relief. That half relief 
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-was that the loss of caste will not entail loss of property. They should 
have gone further and they should have said that the loss of a limb or 8J1 
organ should not entail loss of property. This was done only a few days 
ago on the 22nd instant with the assistance of my fri"nd here. Therefore, 
-Sir, the fullest emancipation has been given to the in~ s  and they ~ e 
been freed from the rigours of caste and also from the meVltable provIsIon 
of law which deprived them of right of propert.y simply because they. 
happened to have lost an organ or a limb-it might ~a e been when or~  
ing in a factory or on the battlefield fighting for their country or ~or ~elr 
family _ Therefore, I submit that both the Act ~  1850 and the BIll. wh!ch 
has been passed by this House on the 22nd of this month are e ~l atin  
measures intended to help the persons who cannot observe the rIgld rules 
of caste and who on the other hand would like the State to emancipate 
-them from the rigorous restrictive rules of caste by law. My friend on 
the other side comes up and says that the Caste Disabilities Removal Act 
should be repealed. Now, he told you, Sir, that he does not want to make 
-a speech. Really speaking there is nothing to speak about except that 
he wants the law to be changed, changed after 78 years. So far as I am 

-aoncerned, I have read all the eases that have been decided under-the 
'Caste Disabilities Removal Act; and in some cases, when that Act has 
'been referred to by the courts, they have J.ointed out that it is a partial 
and halting measure. It is not a measure which deals with the complete 
emancipation of a man and gives him freedom of conscience; but it is a 
balf measure, and I submit even as a half measure it is something; 
and if you are to take that away you will have once more placed 
'Upon us the shackles of caste. You will have once more throWn 
'\IS into the cage of the Hindu caste-ridden treligion; YOll will have 
-completely destroyed that emancipating and reforming movement which 
is pvrifying and purging Hinduism and Hindu society. In other 
words, vou would have bolted and barred the door to all progress, and I 
am sure" mv Honourable friend on the other side does not realise tlie full • 
·effect of the mischievous consequences that this measure would entail if 
it becomes law. I am sure that my learned friend who has taken a legal 
degree, but who has confessed on the ftoor of this House on more than 
one occasion that he has never practised law, will once more reconsider 
the mischievous effect his measure is likely to produce throughout the 
length and breadth of the land. How many are there in this House-I 
speak of Hindus-who would not be outcasted and thereby deprived of 
their rights of property &lid of their heritage and patrimony, simply because 
they have violated some rule of caste? Sha.ll I tell you what those rules 
of caste are? One of theTules of caste, written in the later Purans, is 
that if you go in the early morning to draw water from a well and you 
find the shadow of II. crow upon your ohatty and if you drink that water, 
you are outcasted; and the moment I am outcasted and I go home, my 
brothers wiU say" Who ue you?" And when I say" I am your brother 
and I have an interest in your property", they will say" Not a bit of 
it; a· crow's shadow fell upon your chatty: out you go". ·Can any.modem 

society tolerate this state of affairs? I can give you hundreds 
) P... of examples of the puritanical rigour with which the pandits of 

the medilllval ages have forged numerous shackles round Hinduism. It 
is only, I submit, the refreshing breeze from the West that is now trying 
-to·refresh and reinvigorate, and if I may be permitted to say so, to re-in-
carnate Hindu society, and this measure is a Magna. Charta of :ffmdus. I 
:ask every Hindu in this House to contemptuously throw out this motion 
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on the .short ground tha.t it is a menace to human progress, it is u menace 
to refofming movements in this country, and I am sure the most orthodox 
Hindu in this House cannot subscribe to the creed that a person who for 
his ers~nal views incurs the displeasure of his caste should be depri\'ed 
of his right.s af propert.y. That is what the Act of 1850 safeguards. Tha.t 
i5 the minimum right which that Act of 1850 safeguards, and I ask in the 
interest·s of justice, in the interests of fair play, that the Government should 
actively oppose this measure if only on the short ground that it has been 
on the Statute· book for 78 years and there is no prima facie case for recon-
sidering it which a reference to pul:lic opinion would necessarily imply. I 
therefore ask that the least the Honourable the Home :Member can do 
is to give all pari-s of this House, at any rate his well disciplined cohort, 
a free vote on this question. I a ~- tell the Honourable the Home Member 
that if a free vote is given to the Government Members on this question 
of social refonn and social emancipation, I am perfectly ceria.in that we 
shall rally to the support of human freedom, and what is more, the safe-
guarding of the right of individual conscience and individual action. I ask, 
therefore, in the name of human freedom, in the name of human endeavour, 
for the refonnation of the Church,' for the refonnation of societv, and I 
say further, for the welfare of mankind, that this measure sbould be-
rigorously and stoutly opposed by all sections of the House_ 

Sir, I oppose the motion_ 
. Kr. _. C. Kelkar: I did not really think that there would be opposi-

tion, and such strong opposition a~ has been offered to my motion just 
now by my Honourable friend, Sir Hari Singh Gour. He has already 
borne testimony to the fact that I personally am a man of reformed views-
and I do not think the House has got any doubt... on that matter .•. . 

SI{ JIarl 81Dgh Gour: I never had any doubt at all till this measure 
was brought forward by the Honourable Member. 

:Kr ••• O. Kelkal': DoUbts have perhaps now been created by the alle-
gation that I am bringing forward'a very, -very reactionary measure. 
First of all I must say that Sir Harl Singh Gour's idea of iii sooial refonn-
et is not my idea. of a social refonner. My idea of a social r!'former is 
that - a social refonner must be.. sel ~res e t l  bold, ambitious and 
courageous. He ought not to be a man taking things both ways, eating 
hi'!; cake and having it -too, taking bis father's property but. not taking 
his father's religion and causing difficulties to others. My idea. of a so-
cial reformer is, if he is really ·courageous, he 'will take his courage in 
both hand;; and free his relations a.nd his family from complications that 
lIrise necessarily out of his stepping into his father's shoes without occu-
pying the father'l; shoes. What is the use of succeeding to your father's 
property and claiming a share therein if you do not take your father's 
religion also? If you want to change your religion, by all means do so, 

but have the ambition to ·prove yourself a fresh stook of descent both for 
property as well as for religion .. But you are a. pusillanimous man, calling 
yourself a social refonner, wanting to take your father's property and 
wanting to disgrace his religion. Is that what yon mean by social re-
former?- Therefore, my first point is that. I want my social reformer, who 
honestly wants to change his religion, to be ~ courageous and self-respect-

. ful. man, and economically sound nian, a man ~o out of _ charity and 
tnercy for his brotbers and other relatives will not cause o li ation~ 
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to them, which is bound to happen if he is allowed to go ant of his reli· 
gion and at the same time inherit his ancestral property, live in the same 
house and cause trouble to his relatives. Is that humanitv, I ask Dr. 
Gour? His humanity is like King Charles' head, afways popping up its 
head in every atte~  Where is the humanity in a man leaving hIs 
father's religion, disgracing his memory and taking his property and bene. 
~tin  by it? Then my friend Dr. Gour's ideas are e~~ queer about the 
causes of a man going out. of caste. I am not a practisIng lawyer, but I 
£Jave lived in society for a number of years. t cannot compare my age 
i-ith Dr. Gour's. Perhaps I am older, perhaps he is older, I do not know. 
But I challenge him to prove that ~  man is outcasted except for very 
reprehensible reasons. It is a sol tel~  ridiculous that I should be out· 
('Bsted simply on account of taking a cup of tea. (Here Sir Hari Singh 
Gour made an interruption which was inaudible). Sir, my friend, who' 
bas read the law as it is practised in courts, ose~ as a great reformer 
and legal luminary. He does not simply know that it is not for such 
small matters that persons a.re outcasted. The real point of my bringing 
this Bill before the House is this. This Bill was passed at a time, 
say 70 or 75 years ago, when this Assembly was not representative and 
did not exist. I want this Bill to go out to see how far our electorates 
really want this sort of Bill. 

There is one other point which I wish to bring to the notice of the 
House, and ~t is want of reciprocity at present with regard to the inherit-
ance by apostates. That is my first objection. I do not want that the 
Bill should be entirely repealed. I do want certain modifications with re-
g8rd to the anomalies of inheritance by apostates. These anomalies should 
be removed and I want the Bill to be circulated becaUSe it may prove 
thought-p.rovoking and suggestions may come as to how these anomalies 
s~o l  be removed. 'I have already pointed out these anomalies in the 
Statement of Objeellis and Reasons. I do ask Dr. Gour--'-Kre there no· .. 
anomalies in regar,d t·") the inheritance by apostates? 

Sir JIar1 stu;b Goat: There are anomalies to improve the Bill and not 
to repeal it. .  . 

Mr. If. O. K,nw.: My motion is simply for circulating the Bill in· 
order to elicit opinions. Dr. Gaur dces not know that. If 'my motiOn be 
that the Bill be proceeded with just now that would be an.' en.tirelv differ-
ent matter. • 

1Ir. It. ~e  That might bring disorder in the o ntr~  

JIr. If. O. Itelkar: Yes, revolution and rebellion! There are certain 
i i~ lties e erien~e  particularly by Hindus, owing to the want of reci-
~ ~t  Other rehglOns at present benefit by npostacy but. the Hindu 
religion on the cont?nry suffers. Now, Dr. Gour himself will admit that 
this inheritance by an apostate is entirely against the Hindu law. If he 
reads Mitakshara, Chapter II, and Manu, Chapter IX, he will find that 
the law does .notallow that kind of inheritanoe, and the present legislation 
b.as gone entlrely contrary to the law ot;! the subject. Even with regard 
to Muhammadan law, I think the present Aot goes counter to Muhammadan 
~  i~ oin~ of in ~ritan e  (A!" Honourable ~ nt er  .. It does not. ") 
tbat IS my information. Acoordlng to the SunOl hoW a person who is not 
a 'Mussnlman ca.nnot inherit from a Mussalman. Now there is a peculiar' 
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-.nomaly in the case of Hindus. Under Hindu .law a.poota.cy dissolves 
marriage, and this rule is still in force so far as the relations of husband 
·sad wife are concerned; but apostacy does not have the effect of prevent-
i~  inheritance. But a different rule operates with regard to other re-
lations. Under the present Act if the wife of a man who is a. Muham-
madan becomes a convert to another faith the marriage is dissolved and 
there are no rights of inheritance. But if a SOD becomes a convert to 
another faith, then his rights of inheritance remain intact. These ano-

malies exist in the present law and my only purpose in sending out this 
Bill for circulation is to get pew light on the possible ways of removing 
these anomalies. 

Mr. President: The question is: 

"That the Bill to repeal the Caste Disabilities Removal Act, 1850, be circulated for 
1.he purpose of eliciting opinions thereon." 

The Assembly divided: 

. .!.nay, Mr. M. B. . 
. Chatterji, Bai Bahadur B. 1I. 
Ooatman, Mr. J. 

. Couper, Mr. T. 
DaB, Mr. B. 

AYE8-D • 

Kelkar, Mr. N. C . 
lIoonje, Dr. B. S. 
Mukherj4l8' Mr. S. C . 
Neogy, 1Ir. X. O. 

NOE8-2D. 

Abdul Haye, Mr. 
Adul Matin Cbaudhury, Maulvi. 
Abdul Qaiyum, Nawab Sir Sahibzad&. 
Abdullah Haji Kasim, Xhm Bahadpr 

Haji. 
Ahmed, Mr. K. 
Ayangar, Mr. V. X. Mavamudha. 
Bajpai, Mr. G. S. 
-crawford, Colonel.J. D. 
Ghuznavi, Mr. A. H. 
Gour, Sir lIa.ri Singh. 
Graham, Mr. L. 
Iswar Saran, Ilunshi. 
Joshi, Mr. N. M. 
Jowahir Singh, Sardar Babadur 

Bardar. 
Xeane, Mr. Y. 

The motion was negatived. 

• nll P~ it Hirday Nath. 
Lamb, .IIIr.W. B. 
Mohammad Ismail Khan, . Baji 

Chaudhury.. . . 
Pandya, Mr. Vidya Sagar. 
Parsons, Mr. •. A. L. 
Ra.jan Bakhsh Bb&h, KhaD Bahad1Ir 

Makhdum Syed. 
Rao, Mr. G. ~ ot a  
Rao, Mr. V. Pandurang. 
Shah Nawaz, :Mian Mohammad. 
Silidiqi, Mr. Abdul Qadir. 
Suhrawardy, Dr. A. 

.Sykes, Mr. E: F. 
Taylor, Mr. E. Ga1f8ll. 
Willson, Sir Walter. 

THE INTEREST RESTRICTION BILL. 
Mr ••• O. Kelkar (Bombay Central Division: Non-Muhammadan 

Rural): Sir, I rise to move that the Bill to restrict the amount of interest 
t'ecoverable from debtors be taken into consideration. 

~ir  at the outset I think Ii must bear in mind the warning which Mr. 
Allison gave the other day in the debate on the Bill introduced by Mr. 
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"Muhammad Yakub. What he said was, I think, that it must be dis· 
heartening a.n.d discouraging to everyone whO' makes an effDrt abDut these 
Bills that no Bill Df the kind ever reaches the second stage, and there-
fore it makes me 'Pretty sceptical of the fate Df my' Bill alsO', but I am . 
Ilot gDing to' be deterred by any fear about that fate. There is already a 
Bill before the House, the Dne introduced by Mr. Muhammad Yakub, but 
"the twO' Bills, YDU will find on a comparisO'n, are not precisely the same. 
My Bill is practically a single clause Bill and it seeks at once to intro-
·duce R refDnn by itself, namely, to extend the principle of Dam·duppat. 
a maximWll accumulation Df interest nO't more tha.n. 100 per cent. to all 

·classes of people in India. It is sdmitted that it at present obtains in 
·certain metropDlita.n. cities. It applies to the Bombay Presidency. It 
governs the whole Hindu ('ommunity. nnti therefO're it is my purpose to 
.extend the benefit of this Dam·duppat principle to a.ll moneylending 
uansactions throughout India. In doing so, I do not of course want to 
~ o behind the Usurioij.s Loans Act Df 1918 which has been enacted by this 
Legislature and is stia in force. Some O'f the Members of the House are 
,aware of the history of this question. We have passed, society has 
passed, Government have passed, thrO'ugh a number of stages over this 
-question. The first stage was, in matters like this, no laws prohibiting 
usury. The second stage was enactment of usury laws. The third 
stage was repeal of USUl'iDUS laws. The fDurth stage was enactment Df 
l&ws to' cDntrol usury. as is nDW the case in England a.n.d India. India.n. 
legislation in. this matter has clO'sely. fDllowed English legislation. 

Now, with regard to the evils of usury, the subject has been very 
thO'roughly discussed last time, when Mr. Muhammad Yakub intr.Jduced 
his Bill, and therefO're I do nDt want to go intO' the evil Df indebtedness. 
1 dD.nDt want to' cite very fantastic illustratiDns which were cited Dn the 
floor Df the HDuse about debts accumulating by leap.s and bounds to very 
fantastic sums. Now, how is this to be stopped? There are four pDS- ., 
sible or thinkable remedies in this matter. First of all. there is competi-
tion in the money market. Lea.ve mDney-lenders to compete with one 
Hlother in the Dpen market and that natursJly is supposed to bring doWD 
'autDmatically the l'8te of interest. This Df cDurse is a.n. expression of the 
policy known in political economy as laissez taiTe, leave things alone a.n.d 
leave free scope for demand .and supply. But this has admittedly failed. 

'Under conceivable conditiDns certain money-leDders get a monoPO'ly of 
money-lending and therefO're cannot be touched by this competitiDn. 
~r ere re  the evil of usury still remains. Then, anDther method or 

remedy of tDuching this evil of indebtedness is the development of bank-
ing. That, Df course, to my mind is the Dne and the best remedy in this 
matter. When banking in a country is sufficiently develDped, "then the 
·rates of interellt do not mount very' high. But we all knDw that India 
-Ii; a very very backward CO'untry in the matter of banking facilities as 
was -brought DUt in the debate on the ResolutiDn which was mDved by 
Mr. Haji in the last SessiDn. But we alsO' knDw that sometimes even 
in cDuntries which have gO't banking facilities, they dO' rely upon certain 
laws' which try to regulate the rate of interest or give pDWers to' courts 
t.o interfere with moneylending business of this SDrt. Then, again, there 
is & remedy through the intervention of courts which is now embodied in 
the USuriDUS Loans Act Df 1918. That Act of this Legislature g,ives pDwer 
to law courts to gO' behind the tra.n.B8Qtions a.nd inquire into the circum-
iita.nces Df the loans a.nd to allO'w the rates O'f interest according to their 
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discretion. The last remedy t.o deal with this evil is, of course, the legis-
lative remedy. Now, as I have said, there is this Act, the Usurious 

. Loans Act of 1918, on our Statute-book. That Act, however, has not 
~re ente  the evil as was brought out very prominently during the debate 
on Maulvi MuhamnlRd Yakub's Bill. I daresay some of the instances 
of fantastic accumulation,; of int.erest which were cited in the course of 
the debate were instance!' which did happen, even after the enactment of 
1'918. If that be a fact, then it proves that the law does not go as far 
8l> it should. 

Xo\\<). supposing we were to resort to law, in how many ways can 
we do it'! Let us consider that for one moment. Speaking of the powel'» 
given toillw courts under the Act of 1918. we have all seen that tha 
operation of these powers has been very capricious and fateful. If t.he 
olscretion it; used by courts very strictly.. then the credritor suffers. It, 
on thr other haud., the diecretioll is used liberally, then the debtor suffers. 
'I'herefore, IlPllrt from the powers of intervention of courts, the real remedy 
would be to g:ve both to t.he debtor and the creditor certain means of 
eoming to an initial understanding about the maximum accumulation of' 
interest, and Dllm-duPlmt. I claim; does give that gtJ!dllnce and under-
st.anding. Mr. Allison., on the IMt occasion. objected t·o Dam-rluppaf on' 
certain grounds. First of all, ~ said. it was a pI'imeval or primitive 
method of dealing with usury. But if he had referred to my Statement 
of Objects and ReaSons, he would have found me therElt quoting a great 
authority, who cert,ainly is not a primitive authority. and tha.t is Professor 
Keith. No\\t just imagine Mr. Allison ca.lling it a 'primill!ve methc-d, 
when ow' ancient Ia.w-givers and the' ;Roman ancient law-givers pre-
scribed Dam-duppnt as the best remedy for the evil of indebtednells. 
I have expressly 8ta,ted in my Stat-6IIlent of Objects and Reasons that 
n.') less an authority than Professor Keith has come forward and recom-
mended for the ~nersl economic condition and general indebtednesa 
throughout Europe this particula? method or remedy. I may perhapa 
agre(:. with Mr; Allison if he says that Man1l is .a. primitlive authority" 
but Professor Keith certainly is not 1\ primritive authority. nor is Europe 
'primitive fOIf' which .this remedy is pretKlll!bed. Mr. Allison's second 
objection waS that Da.m-duppat interferes with the sanctity of contracts.-
But, ma.l'I ask lim, where is the saactitv of'contracts? Even under the 
Act of 1 ins, which does give great o er~ to law courts to interfere with 
the tennsof controcts entered into bv the monevlender and the debtor, 
there is no sanctity' of ccm.tracts. Therefore; his argument that Dam-
duppnt interferes with the RltnCtfty of contracts is not sound, to my mind. 
Then he' says Jt restril'ts the flow of credit. That is his tbird argument 
a~ainst Dam.du11pat, but he .also admits that undivided flow of credit is 
not desirable. So there is no point in his statement that it restricts the· 
flow of credit. There must be a certruin amount of flow of credit,. I admit. 
but Dam-duppat puts down a very reasonable and natumJ ~i i li at which 
that flow of credit must stop. 

Now I 'would ~t put before thie House a few advantages as I see' 
them which can be derived fttom thp doctrine of Dam-d1tppat. First of 
all the debtor's ma.:il':mum liabilitv is fixed, and therefore it ce:tses to 
'run on indefinitely· afterwards. That is a great gain. Now what doel! 
it do in effect? As soon as accumula.tion stops at a particular }limit, 
then the CI1editor begins to thinK what he Moul<l do witH regal'd to-
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'I'ealisnt,:on of his debt, lIoDd as soon as Dam-d1lpflat is reached, the creditor 
is driven to 11 law court to make an effort at req,lisution of his debt, 
and this on the whole is very good for the debtor. If the creditor is not 
,driven bv this accumulation of interest then he ",ill Dot take action. The 
umount ·of -interQst will go OD running and the dow of credit, as Mr. 
Allison ,,·ill hAH' i~  would centinue to flow in e~santl  But in what 
position w'Ould !the debtor find /himself uWmately? Dam-duIIJlltf is ,a-
wllrning to tht) creditor 0n the one side and 11 help to the debtor, because 
he IS roused from t,he n t ~  in which he generally remains. The debtor 
has of course gf)t to pay sooner or later:. 80 the sooner he is caned upon 
-to pay the better for him. Now Dam-duppat it is supposed comes in 
the way of the debtor for getting t~ e ii he wants extension of time for 
'the loan, but lJam-duppat certainly does nothing of the kind, because 
~ e debtor can sit dO\\'n with the creditor, make his account, pay his 
mOOrest up to t,hat time lind make a new tl'ansaetion. This is a warning 
to lo~e t.he old transaction. and it is n. half-way house where both pa.rto:es 
,i:im sit down nnd settle accounts lind open II new transaction. ThEm 
Dam -duJlpat puts an automatic . limit upon the rate of interest; that is 
my principal argument in favour of Dam-dllppat. It does this automati-
-cally and ~t o t any law, and 1t restricts t~e rate of interest. If repay-
ment is sought. sa~  in six yelU'.!\, the rate of interest may go up to 16 
per cent. simple interest. If you wllnt. it at eight years. the rate., may 
-come down to 121 per cent. Assuming t ~llt 6 per cent. ,js a. reasonahle 
rate of intere.st, then the debtor find creditor get about 16 years to complete 
the transaction. Therefore whateve,r the rate of interest as between the 
·creditor and the debtor which may be imposed, this Dam-duppat, wh':ch 
'is a fixed and 'arbitrary limit, gives llutomaiP:c suggestions 8S it were to 
"the creditor nnd dehtor to Eettle the rate of interest which tbe Jaw cannot 
do ~n  "'hich the low should not do. 

• • 
Now some may say that th:.;; will not prevent a high rate of interest. 

:Say the rate of interest is 33 per cent .. then the Dam-duppat can be leached 
in threE-years. I can quitt see that. Of course that sort of ext1'3{)rdinary 
rate or interest cannot be prevented by an~- at  but tben I fall back. 
I rely on the {)SuMOUS Loans Act of HHS. If there is :an agreement that 
Dam-dllppat should be arrived at ,,-;thin three years and the rate of 
interest is 33 per cent., of course that is an extraordinary rate of interest 
and the debtor can 'go _ to court· under the Usurious I,oans Act and say 
to the court. "This has been an unconscionable contract of monf,y-Iend1ng" 
and the court CRn interfere. Therefore,,; the Dam-duppat automati.cally 
at ell1£: end supplies restraint and at the other end leaves resort to this 
law of 1918 also quite open to the debtor. And, lastly, you \\-".ill Ste that 
Drrll/-d1lppat rloctJ"'ne,. apart from being enunciated by ancient and time-
honoured jurists. has never been abrogated either by the Contract Act or 
the 1')',1I1sfer of Property Act. It. still is in vogue. In con('lusion I may 
refer to the recommendation mllde bv Professor Keith in th'is matter. He 
has clistinctly suggested that in Em-ope, if they were to take up this 
doctrine of Dam·dllppat, it would help the present,hRdly indebted conditioD 
of Europe. Therefore I move that this Bill betaken into consideration. 

JIr. 1'. W. Allison (Bombay': Nominated Offici!ll): Sir, my Honourable 
friend has thought-it good tlactics to refer immedintely when h(' began 
Ilis remarks to an objection which he must have anticipated vl-ou)<l-be 



1988 LEGISLATIVE ASSBMBLY. [26TH MAR. 19'18_ 

flfr. F. 'V. Allison.] 
taken to his present motion; though indeed hE; s1urred uver that objection. 
!Rnd proceeded almost at once to an examination o.fI his proposals on their 
merits. The objection I think is obvious. It mUl;t ~e within the reo 
collection of the House that four or five weeks ago Maulvi Muhammad. 
Yakub brought forward a Bill, which I sul:mit, in rinei l~ at any rate 
If not in actual terms, is .identical with the pre8ent Bill; and therefore 
I would suggest tha.t it is lWdesirable to have two Bills relating to the· 
same subject under the considemtion of the Assembly at the same time. 
It is still mora n esir~ le that we should proceed to the consideration. 
of the present Bill while the Bill of my Honourable friend Maulvi Muham-
mad Yakub has actually been circula.ted for the purpose of eliciting public-
opinion. The House will remember that on thnt occasion I put forward. 
on behalf of Government certain objections., patent o e tio~  which. 
~ee e  to me, and possibly toO other Members of the HOUBe, almost in-
superable. At the .same time it !Was explained that Government., any 
Gcvernment, must consider with the greatest au-ety the increasing burdenr 
of agricultural debt in this country and that it would not he wise t·o leave· 
unexplored any I8.venue whlch might possibly afford a means of alleviat-
ing that burden. It was on those consideratioD,8 that Government did 
nol oppose the motion of my Honourable friend for circulation, and I 
think it was on those considerations that the House in general accepted' 
t,he motion. My Honourable friend Mr. Kelkar has gone to some extent 
into the merits of the Bill. I do not propose, Sir, art this stage to be' 
drawn into an argument with lii.m. with reganl to the merits of the Bill. 
I think I could give very convincing answers to the arguments he haa-
put forward, and I think there are other Members of the House who-
wou'ld be only too pleased to have an opportunity of doing so. Ie will 
simply refer to the objection that I raised first, namely;, that the two 
Bills are identical. My Honourable ·friend" Maulvi Muhammad Yakub. 
introduced. a BIll to limit the interest cha.rged on loans of various kinds· 
In British India and to bring the law in conformity to the needs of the-
people. That was the avowed purpose o.f his Bill. My Honourable friend, 
Mr. Kelkar, brings in a Bill to restrict the amount of interest recoverab1.e· 
from debtors. I submit, Sir, that the purpose of the two Bills is identical. 
It'urther, when we consider the two Bills.. we find that in each of them-
there is praetically only one operative clause of real importance. With 
your permission, Sir. I will read out clause 2 of the Bill of my rien~ 
MaulVli Muhammad Yakub: 

UNo creditor, whether of a secured or unsecured loan, ·shall be entitled to recover' 
interest, either payable at one time or by instalments, exceeding the principal amount 
orginally lent or due at the date of suit, whichever is leu." . 

In the Bi'll which we are now considering the only operative clause is 
clause 3 whlc1:i reads 88 follows : 

"Notwithstanding anything to the contrary in the Usurious Loans Act, 1818, 01' 
section 74 of the Indian Contract Act, 1872, no creditor shall be entitled to interest-
exceeding the amount of the debit." 

I submit, Sir, that in those two clauses I have given to the House all that 
is really important in either of the two Bills; and I further submit that the 
two Bills are in practice identical. For these reasons, Sir, I would suggest 
to my Honourable friend that he should withdraw his Bill; and when the-
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Bill of my friend, Maulvi .Muhammad Yakub, is brought before the House, 
he wil1 be at liberty if he wishes to frame any such amendments as may 
seem to him desirable for the purpose of adding to that Bill anything which 
he may think lacking in it, and which is not included in the present Bill. 
I am to say, Sir, that without a.ny reference to the merits, the Government 
propose to oppose the motion made on that ground. If, however, the 
House desires to proceed with the Bill, then at a later stage I shall be 
prepared to argue the case on its merits. 

111'. Pnalde1lt: I should like to know from the Honourable Member' 
what objection he has to the course suggested by the previous speaker. 
If the two Bills are identical, the proper course for him is to withdraw thi.· 
Bill a.nd endeavour to hav(, suitable Rmencim.ents made in the other Bill. 

111' ••• O. Kelkar: Yes, Sir. After hearing the speech of the Honour-· 
able Mr. Allison and what you have said, I think I shall withdraw my 
motion. 

Kr. Preatclent: The question is: 
"l'W leave be given to withdraw the Bill to restrict. the amaDOt of inter.t. rlOOv ... · 

able from debtors.'· 

The motion was adopted. 
111' ••• O. ,Kelkar: Sir, I withdraw the Bill. 

THE INDIAN LIMITATION (AMENDMENT) BILL . 
• 111' ••• O. Kelkar (Bombay Central Division: Non-Muhammadan Rural) : 

Sir, I rise to move t a~ the Bill further to amend the India.n Limitation- • 
Act, 1908. for a certain purpose, be taken into consideration. 

This Bill is absolutely simple and the matter can be briefly stated thus. 
According to the Limitation Act certain limitation periods are provided, in, 
two different cases, two different periods, for practically identical purposes. 
The purpose is. let us assume, a.n attempt by a minor aft-er he comes of 
age to set aside a transaction of immoveable property or alienation of im-
moveable property made by his guardian-mother, father or somebody act-
ing for him. Then the law of limitation fixes a period within whit.lh he may 
try to set aside and annul that transaction. Now for this identical pur-
pose, the law provides in two different Articles of the Limitation Act two' 
different periods of limit-stion. In Article 44, where the alienator or the 
party responsible f,or the transaction of alienation of immoveable property 
of the minor is the mother or other guardian, the period of limitation is 
only· three years. In other cases, supposing it is the father who actually 
does that tra.nsaction of alienating the property a.nd the minor finds that 
he has a bad bargain and wants to annul it, it is 12 years. Looking into-
the cases under this Article No. 44, nobody finds a.ny clue why t is~ 
differentiation is made when the purpose of the remedy is the same, when 
the person benefited is the same, the relief sought to be given is identical,. 
and the nature of the tr£'.nsaction is also identical. In one case it is the' 
father and in the other case it is a guardian, say, the mother. It &tana, 
to reason that when the mother is the guardi8ll and she does II. certabt 



1990 LEG18LA TI\'E ASSDfBLY. [26TH MAR. 1928. 

[Mr. N. C. Kelkar.] 
transaction in the nature of alienating the immoveable property of the 
minor. it is more or less the case that the transaction is an imprudent one. 
In this case, naturally the minor after coming of age should have as much 
period of limitation as in the case of transactions b:v the father. So, you 

-have got on hand two things, a shorter period of limitation for a transaction 
·entered into, say, I::y the mother. and a longer period of limitation for a 
transaction entered int.o b:,' the father, whereas obviously the one is more 
likeiy to be imprudent than the other. That is the only purpose of my 
Bill. Of course, being a technical matter it cannot be dealt with in this 
House. It is a matter for legal luminaries like my Honoura'ble friend, Sir 
Hari Singh Gour, t.o illuminate upon, and I am only seeking to send the 
Bill out for eliciting opinion. When the Bill is sent out to the different 
Bar councils, to committees of pleadell> and lawyers and judges, and so 

. on, w.e shall receive their opinions on the same, and then we shall be in a 
position to find out whether there is any justification fOr the period of 
limitation being shorter in one case than in the other case. That is my 
only purpose. 

Sir, I move. 
The Honourable lIr. J. Orerar (Home Member): Sir, I move that the 

Bill be circulated for the purpose of eliciting opinions thereon. After listen-
-ing to the concluding remarks of my Honourable friend, Ltake it that he 
accepts my motion. If so, I need not detain the House. 

lIr. President: The original motion was: 
"That the Bill further to amend the Indian Limitation Act, 1908, for a certain 

purpose, be taken into consideration." -

• -Since which the followiu6 amendment has been moved_: 
"That the Bill be circulated for the purpose of elicitinc opinions thereon." 

The question I have to put is that that amendment be a ~  

The motion was adopted. 
lIr. President: Mr. Amar Nath Dutt. 
(The Honourable Member was absent). 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
-27th March, 1928. 
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